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LEGISLATIVE ASSEMBLY. ...'. 

'. Thursday, 26th Augut, 1937. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWEBS. 

RAILWAY REVIINUBS. 

112. *Mr. T. I. AviDubiUupm Ohettiar: Will the Honourable the 
Railway l-Iember state : 

(a) whether the railway revenue haa improved in the course of 
the year ; and 

(b) the net deficit or surplus that he expect9 in the courae of this 
year' 

l'tIr. B. M. Staig: <a) Yea. 
('b) For the period lst April to 20th August, 1937, the approxi-

mate gross earnings exceeded the actuals for the c.orresponding period 
of 19:16·87 by Rs. 262 lakhs. It is too early reliably. flo! estimate what tht' 
position will be at the end of this 1in&lUlialyear. 

l'tfr. T. I. AviDNhiJinpDl Ohetttar: In view of the fact that, the 
~  Committee had r8COJDJDeDded to cut short expenses and 

inerease revenue, do Government expect any additional revenues by 
putting that into force' 

Mr. B .•. Btaig: The Honourable Member for Railways will make a 
statement ilJ regard to what has been done and what is expected to be 
done when the Wedgwood Committee report is cOllBidered 1loplorrow. 

Mr. S. S!l.tyamurti: May I know if Government have made eveD' 
approximat.ely a rough calculation, on the present returns of railways. 
as to whether they will be able to get 13 crores in the course of this 
year witl] a view t.o enable the Government of India to make a grant to 
tbe Provinces under the Niemeyer award , . 

l'tIr B. II. Staig : As the House is aware, we ended last year with 
R surpluR of 1,20 lakhs. The figure I have quoted is 142 lakhs in excesa 
of that. figure. We have therefore reasonable ground for hoping that 
the present year's surplufl will exceed last year's. It is, however, very 
difficult to prophesy. Last year we h6da very RUdden and unexpected 
rise of receipts in November and Decem'ber. This mayor may not 

( 1S79 ) 
I,20llLAD 
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recur. The peak period usually lasts from late January to the middle 
of March. I hope the Honourable Member will not press me to give 
any fixed figure for receipts of the present year. 

Seth Govind Das : Are they going to use the lIurplus in giving 
grants to the Provinees , 

Mr. President (The Honourable Sir Abdul' Rahim) : That question 
does not arise. 

Mr. LalchaDd !T&valrai : Uas there been any increase .from fares' 
Mr .•. M. ataig: The increaSe from fares is about 80"r 85 laidu 

And increase in goods traffic is about 175 lakhs. . 
Mr. T. S. .A.m_-Uwgam Ohetdar! Do Government have auy 

reason to think that this increase in revenue is due t.o temporary 
causes or that they are due to ,8 recovery in trade' 

Mr. B .•. Staig : I should say that the increase is mainly due to 
recovery of trade. The increase falls mainly under grains, coal and 
general goods. There is actually a decrease under cotton and oil seeds. 

1Ir. K. 8IIltllaam: Rae t_, SiD.O-Japaneae conflict had any effect 
upon the revenues , 

Mr. B .•. atai&' : I -cannot say. 
Mr. Muhammad Azhar Ali: Are the Government prepared to 

ItCfJ8pt tJae reeommeadation of the Wedgwood report and oot purchalle 
any more rolling stock and engines and things like these from thE' 
railway revenues' 

Mr. President (The Honourable Sir Abdul' Rahim) : Next question. 

'ConmuOTION't1r'1'lm Nlnv'THm'D OLAss ('lOMP:A:R'l'MENTS. 

113. *Mr. T. 8. A:vmg1d1iJli'lllll Obettiar ': Will the ~  tht> 
.1kilway Member ata1Je : 

(ll) in what '8'tage is the 'Construction of the new third class ocmi-
pa!1mentsj and . 

(b) when it is expected to be put upon the rails , 
The Honourable ltir Ia.U'ic1 lultan, Ahmad! (a) ~  (b). The ex-

perimeRtal third class coach referred to by the Honourable Member was 
(Il1mplcted in November, 1935, and has been in regular'service on the Great 
Itrdian Peninsula Railway since 1936. . 

Pa.ndit La.ksbmi K.a.nta Maitra : How many such coaches have been 
made' . 

The Honourable Sir Saiyid .aalia.. A ... _ : Twelve luggage brake 
and third class carriages with third class accommodation have been 
huilt byG. I. P. Which nave facilities equivalent to experimpntal third 
~  coachE'!9. These were placed in service last year. . 

Seth Gorind Du : Are they going to increase ,the ,number' 
fte BonD1ll'lltr1e air .8aiyUI .. tua • .., .. : I do not 'know. 
Pandit La'klhmi Xanta M'aitt'&: When were they last put into use f 

(No anSwer.) 



STARBED QUESTIONII AND ANSWERS. .1 
Mr. Abdul quY1lJD: Iii it proposed to introduce these earriages on 

the Korth Western Railway line' 
I'lae Jlqoarable 8ir Saiyid 8ulta.n .A.hmad. : I have no information ..eout that. 
Mr. Abdul Q&iyum: Will the Honourable Member kindly enquire 

about it Y 
The Honaurable Sir 8a.iyid'SuIte Abmad : That question does not 

arise from the answer I gave. 
Mr. La.lcha.nd Nava1ra.i: How many such carriages have been 

constructed up to now , 
The Honourable Sir '8&iyid Sultan Ahmad! I would refer the· 

Honourable Member to. my last answer . 
.Prof. N.eI. Rauga: Are the 'Government satisfied with the ex-

perience of these carriages gained in G. I. P.line , 
-rhe Honourable Sir Saiyid Sultan Abma,d : The experiment so far 

has been successful. 
Prof. N. G. Ranga: Is there any proposal to introduce it on other 

lhies Y 
Tbellonourable Sir Sa.iyid Sultan Abmad : I cannot give any fur-

ther information. 
Pandit Nilakantha Du : Is there any proposal to recondition all 

other cars on this new model' 
The Honourable Sir S&iyid Sultan Abmad: I want notice. 
Seth Govind' D&II : The .Honourable Member has .just .said that the 

uperiment has 1?roved satisfactory on ~  G. I. P. ~  .. .under .these 
circumstances, Will the Government conSIder the adVisability of intro-
ducing this experiment on other lines as well. 

The Bonourable Sir SaiJid .8Dlt&n Ahmad: I cannot give any 
undertaking to thate1fect. . 

Am-CONDITIONED COACBlIlS ON RAILWAY'S. 

114. *Mr. T. S. AvinaahUingam ahetti&r: Will the Honourable the 
Railway Member state : 

(a) when the new air-conditioned coaches will be put upon t.he 
rail. j and 

(b) whether fares will be increased for travel in these coaches f 
The Honourable Sir Sa.iyid Sultan Ahmad: (a) Tae air-conditioned 

",oaches are expected to be plaCoed in service in October ned. 
(b) Yes. 
Puldit I..akshmi KaDta 1Iai_: In ..,llieb railways will they be 

tried "first , 

The Honourable Sir 8aiyid .ultan Abmad : I am not sure -, but 
I think on the G. I. P. and E. I. R. 

Mr. ~ Daft PaDde : What is the cost of a single coach , 
IJ205LAD .. 
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The Honourable Sir Saiyid Sultan Ahmad : I have not got the 
figures. 

Prof. N. G. B.a.u.p: In view of the fact that the Wedgwood Com-
mittee has condemned this particular proposal, will the Government 
consider the advisability of stopping their orders if possible and pre-
venting the introduction of these very costly coaches' 

The Honourable Sir Saiyid Sultan Ahmad : That is a matter ot 
opinion. 

Mr. H. M. Joshi: May-'l ask whether these air-conditioned coaches 
are of the first class, second class or third class , " 

The Honourable Sir Saiyid Sultan Ahmad: First class. 
Mr. H. III. Joshi: May I ask whether the Wedgwood Committee 

has not commented in its report that the Railway Board gives more 
attention to first class traffic when in fact first class does not pay 
while neglecting third class traffic when it does pay much better 
than first class , 

Mr. President (The Honourable Sir Abdur Rahim): That is a 
question of policy. 

Sir :Muhammad Ya.kub : Is it not a fact that the recommendations 
<.,f the Wedgwood Committee are not worth the paper on which they 
are printed' (" Hear, hear" from the Congress Party Benches.) 

TRAIN ROBBERIES. 

115. ·Mr. Bam. Hamyan 8iDgh : Will the Honourable the Railway 
Member be pleased to state the number of train robberies committed aU 
o\'er India particularly in Bihar in the last three years as' well as in the 
current year and also the number of caseS instituted in this connection 
with their results' ' 

The Honourable Sir Saiyid£ultan Ahmad: The information is not 
available but Government will consider calling for it if its compilatioa 
will not involve an amount of time and expenditure incomensurate with 
the use to which it could be put. 

DlVEl\SION 011' CERTAIN TRAINS'TO ENABLE THEM TO TOUCH BEwABES AND 
ALLAHABAD. 

116. *Mr. Sri Prakaaa.: Will the Honourable Member for Com-
illerce and Railways state if it is a fact that fast moving trains cannot 
be run on the Janghai-Phaphamau Section of the East Indian Railway? 
If so, do Government intend to strengthen the track with a view to 
diverting trains like the Bombay-Calcutta Up and Down Mails to enable 
t hem to touch such important places as Benares and Allahabad , 

The Honourable Sir Baiyid Sultan Ahmad: The track on the 
.Tanghai-Phaphamau Section is not up to the standard for fast main 
line tl"lIffic. There is no present intention of strengtheniag the track 
on this section for the purpose suggested. 

Mr. Sri Pra.kasa: In view of the fact that the Calcutta-Bombay 
mai,is avoid two important stations of Benai'ell and Allahabad ,,!hich are 
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eODneeted with it by shuttle trains, will Government consider the desit·· 
ability of recommending to the authorities concerned to strengthen 
this particular track in order that these mails could pass over them' 

The Honoua.rble Sir Saiyid Sultan Ahmad : My answer was : 
•• There is no present intention of ,trengtheninJl,the track on thi, HCltiOD tor the 

purpose augge,ted." 

Mr. Sri Prakasa: Will Government neconsider their decision on 
the subject, regard being had to the great importance of these parti-
cular mails , 

The Honourable Sir Saiyid Sultan Ahmad: It is a question of 
policy, but we will examine it once again. 

~ 

Mr. S. Satyamurti: What are the reasons for which Government 
have come to the conclusion that they will not carry out the suggestion 
of strengthening the track , 

The Honourable Sir laiyid Sultan Ahmad : The reasons are that 
the expenses will he unnecessarily great and there is no inconvenience 
felt at present by these trains not running on that line. 

Mr. Kohan Lal Sa.ksena : What will be the extra amount of ex-
penditure' 

The Honourable Sir Saiyid Sultan Ahmad: I cannot say at pre-
sent as I have not got the figures. I hope Honourable Members will 
not ask me to give figures in supplementary questions. 

l'tIr. Sri Prakasa : In view of the fact that the citizens both of 
Benares and Allahabad have been agitating for this for a long time, 
will Government consider this matter carefully and will the Honourable 
Kember,-who I understand is a very strong man in whom the depart-
ment has caught a regular Tartar (Laulfhter) ,-tell the Agent that he 
wo,lld like t.his track to be strengthened' 

The Honourable Sir Baiyid Sultan Ahmad : I am neither a Tartar 
nOr anything like it. I am here to serve the House and serve the 
country. If it is the desire of the House that I should further look into 
the matter I shall do 80 with pleasure. 

1rIr. S. Satyamurti : What are the figures on which the Honourable 
Member baRed his answer that the strengthening of this track will be 
expensive' ~ he got any data , 

Mr. President (The Honourable Sir Abdur Rahim) : He said he 
has no figures with him. 

Pandit Lakahmi Kanta Ma.i.tra : Will you kindly forward theee 
questions and answers ..... . 

Mr. S. Satya,murti : Sir, when Governmcnt say that the scheme 
will be too expensive, surely they must be prepared to give the figurel. 

Mr. PrendeDt (The Honourable Sir Abdur Rahim) : The Honour-
able Member lays he has not got the exact figures. 

Mr. Sri Prakaaa: This is the first time we have got satisfactory 
answers on the subject. 
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DmnAL 01' FACILITY TO BOLDUS OF INTJDBMlDIATB CLASS RliITUBN TIC10IITS 
'10 TBA.VJDL TO ~  FROM BBNA.BBS CANTONMENT BITDR via DJDLHI oa 
via 8.uwu.NPtm. 
117 .••. Iri Pr_.a : W.ill the Honourablt.> Member for Commerce 

and Railways state : 
(a) if it is a fact that while return journeys on first and secoDd 

class return tickets between Benares Cantonment (East 
Indian Railway) and Kalka (North Western Railway) can 
be performed either via Delhi or via Saharanpur on ~  pal'-
ment of a small extra charge, holders of intermediate class 
return ticltettl have not the same faeility ; if sa, Why 'j and 

(b) Whether the route between Benares Cantonment and Kalka via 
Delhi is longer than the one via Saharan pur T If so, why is 
an extra ch8:rge levied when passengers holdinjJ tickets tM 
Delhi decide to travel via Saharanpur t 

The BoD01l1'&ble Bir' Iaiyid S1Iltlm .&lImad: (a) It is a fact that, 
under the present Rules, holders of intermediate class return tickeLs 
cannot, on ~  of an extra charge, travel between Benares and 
Kalka either via Delhi or via Saharanpur. Government are not aware 
of the reasons for this restriction, but they are making enquiries. 

(b) Yes, tht> route Ilia Delhi from Kalka to Benares is ~  than 
tJf'lt 'Sahllranpur. As the fare via Delhi would ordinarily be higher than 
Ilia Saharanpur, return tickets issued by the Delhi route would be 
availablt> /J'W Saharanpur without payment of any extra charge. 

Mr. Iri Ptaka_: May I ask if the Honourable ~  has ius-
tructed' the railway authorities in accordance with the answer he Ira. 
givpn or whether he is &ta.ting a fact t My own experience is that 
tne}' charge extra on tickets 'lfia. Delhi, even if the holder thereof 
travels /J'W Sahararrpnr. I have had that experience myself last year. 

The Honourable Bir Baiyid 8ulta.u Ahmad : The East Indian Rail-
.8y rufe undoubtedly is somewhat confusing· and refers to travelling 
by both routes i that is,· holders of I/W Saharanpur tickets travelling 
t1ia Delhi and holders of via Delhi tickets ~  via "Saharanpur, 
and states that this can be done on payment of the dif!erence in fares. 
But the diiferen4e only arises ordinarily when the holder of a via Saha-
raDJIur ticket requires to travel I"ia Delhi. There may, however. be 
!Jome exceptions, though I cannot at the moment say how they woul4 
lirise, which is why the answer has been given in the form in which I 
did give it. But I will make further inquiries about it. 

Mr. Sri Pra.kasa : l\Iay I state t.his fact that holders of tickets 
~  Benares to Kalka, Uia. Delhi, which is the longer route, cannot 
travt>l Ilia baharanpur. which is the shorter route. unless they pay an 
extra charge' What I want the Hononrablt> Member to do is to put 
tMs sn(lmaly in order ; I speak from personal ~  

The BonoUl'a.ble Sir Baiyid Bulta.n Ahmad : I said that the rule ia 
eonfusing and perhaps that is the reason why thi!l has been done. I 
will give the necesaal'y instructions on the point. 

".Sri PraJna: Thank you, Sir i you are ""l'Y ~  
(Laughter.) 
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AT1.'ACD CASBS CAlUUBD ORE OF OlUBGE BY FIasT AND SECOND CLAss 
PASSENGERS ON THE EAST INDIAN RAILWAY. 

118, *Mr. Bri Pra.kasa.: Will the Honourable Member for Cow.-
~  and Railways state : 

(a) if it ifI a fa.ct that while atta.cM cases are aJ.1Jowed. free to 
first and second cl8..!18 passengers on the East Indian Railway, 
they are weighed for the purpose of levying a charge on 
extra luggage, when in possession of third and intermediate 
class passengers ; 

(b) if so, what is t.he purpose of this differentiatifJll ; and 
(c) how many attache cases ea.ch first and second class plUloSeU-' 

g,er can carry with him free, and what is the average weight' 
and size of such atta.cbe cases as envisaged by the rail-
way' 

The Honourable Bir 8aiyid Bultan Ahmad: (a), (b) and (t). I 
would invite the Honourable Member's attention to the reply 'given J..,. 
the Honourable Sir Muhammad Zafrullah Khan to Mr. Mohan Lal 
Sabena's starred quelltion No. 372 on the 14th September, 1936. 

Mr. Sri Prakasa : Is the Honourable Member aware that Mr. 
Mohan Lal Sabena himself got in trouble at LliIcknow station because 
he was carrying an unbooked attache cue' In any cue, what is tJl8 
reply to parts (b) and (c) of the question , 

l'tfr. President (The Honourable Sir .Abdur Rahim) : The ~ 
ahle Member is referring to a particular incident which is not in tIN 
qOP.8tion itself. and I do not thiDk the Honourable Member can ask: it. 

Mr. Sri Prakua: That was only by the way (Laughter), I am ROW 
aRking for a reply to parts (b) and (c). 

'l'ht BCJIlO1D'&ble 8ir Saiyid Iu.ba Ahmad : Puts (b) and (c), were 
answered by Sir Muhammad Zafrullah Khan in. rep.ly to the questio. 
J have referred to. 

Mr. If. M. Joshi: May I ask whether this discrimination against 
third class passengers is not in actordance with the pplicy of the Govern-
ment of India , 

The Honourable Sir Saiyid Sultan Ahmad: I do not understand 
t.hat.. 

Mr. Bri Prakua: With reference to part (c). Sir Muhammad 
IafL'ullah did not, so far as r ean remember, give us the Dumber of 

~ cases thai can be carried by first and ~  class passengers 
free nor their averal1'e weight. Will the Honourable Member give the 
information now' 

The Honourable Sir Saiyid Sultan Ahmad : I will give all the 
answers which were given by Sir Muhammad Zafrullah Khan. 

Mr. President (The Honourable Sir .Abdur ~  : Next questiiln. 

t119- to 121.-

'., tFOt qullltiD'Jl1I NOB. ltD-lin and repliflll thereto, ,tI."" fOS.-O-64 .of'theee 
debatee. 
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PBoroSAL TO SET UP A CENTRAL STATlSTlOAL ORGANISATION. 

122. *Mr. I. Ba.tyamurti: Will the Honourable the Commerce 
Kembel' be pleased to state: 

<a) whether there is a proposal to set up a Central Statistical 
organisation in India j 

(b) if !KI, when it is likely to be given effect to, and what itll 
functions will be j and, 

(c) whether, before setting up that body, relevant commerciai 
opinion will be invited and taken into consideration' 

The Honourable lir Saiyid lult&n Abmad: <a) Yes. 
(b) I would invite the attention of the Honourable Member to 

pages 124-126 of the Proceedings of the meeting of the Standing 
Finance Committee held on the 11th February, 1937, which give the 
required information. A copy of the Proceedings is in the Library. I 
may add that the Central Statistical Organisation is expected to be set 
up in April, 1938, provided that all the necessary arrangements for the 
printing of the statistical publications in the Government of India Presa, 
New Delhi, can be completed before then. 

(c) No, Sir. In this connection I may mention that the Central 
Statistical Organisation will only take over en bloc the work of statistical 
oompilation which is at present done by the statistical side of the Com-
mercial Intelligence and Statistics Department at Calcutta, without any 
immediate change in the existing method and scope of the work. 

Mr. I. Ba.ty&murti: May I know whether Government have come t. 
an7 conclusion, with regard to the personnel or expenditure to be mCIlI" 
. red on the organisation , 

The Honourable Sir 8a.tyid. lult&a Abmad : I cannot answer o:ff-haJld 
without notice about the cost. 

BIr. I. Ba.ty&murti: Have Government come to any conclusion lUI 
t" the personnel , 

The Honourable lir laiyid lultan Abmad : I cannot give any in-
fc!'mabon. 

Mr. I. latyamurti : May I know where this statistical organisatioD 
il going to be located , 

Tbe Honourable lir Saiyid lultan AbmN : I do not find anything 
about it in the question itself, but I shall make inquiries and let the 
llonourable Member know about it. 

Mr. T. I. Avinaahilinga.m Ohettiar : Will this organisation do what 
is at present being done at Calcutta or will it collect and publish further 
atatistics , 

'The Honourable Sir laiyid lultan Ahmad: I have said that ~ 
will be no immediate change in the existing method and scope of the 
work. 

Prof. 5. G. Rauga : What is the object of creating this special orgll.-
niaation if it is not to discharge any additional worlt , 
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The HOD01l1'a.ble Sir 8I.iyid Sultan Abmad : I submit, Sir, that I 
h&n given the answer. I can give the Honourable Member fUl"ther 
information if he gives notice . 

•. S. Satyamurti : May I know whether the organisation will deal 
wit.h and publish statistics of internal trade in this country' 

The Honourable Sir Saiyid Sultan Abmad : I really cannot ~  
that question off hand. 

Mr. T. S. AviDMbj)jng&m Ohettiar : May I know if ..... . 

Mr. President (The Honourable Sir A.bdur Rahim) : The Honoul·· 
able :Member has said that he is not in a position to give any further in-
formation. . 

Mr. S. Satyamurti: Sir, the Honourable Member may not be able 
to answer, but as regards these points, will he give us a note or memo· 
randum later on , 

Mr. President (The Honourable Sir Abdur Rahim): If specific 
answers on specific points are wanted they ought to be specified. The 
Honourable MeJllber hilS said that he is not in a position to answer ques-
tions which are not on the agenda paper. 

Mr. S. Satyamurti: I am only suggesting, Sir, that you shoulrl ~  
Government to consider whether in cases where supplementary quelltiolUl 
are covered by the main question already put in, they should not give 118 
the information in some form. 

Mr. President (The Honourable Sir Abdur Rahim) : It is almost 
Impossible to decide that in the case of a supplementary question. I 
have allowed supplementary questions which are not strictly covered by 
the main question. It depends upon the Government to give further 
information in such a case or not. 

8J1LJ!lC'nON OF J N A ~  01' INDIA A.T THE IVElUAL CONll'EBJlNCE. 

123. "'Mr.S. Satyamurti : Will the Honourable the Leader of tc." 
House be pleased to f>tate : 

(a> how the representatives of India at the recent Imperial Con· 
ference were selected ; and 

(b) whether Sir Muhammad Zafrullah Khan will be requested to 
place copies of all his speeches on the table of the House for 
the information of the House' 

The Honourable Sir lfripendra Siroar : I am unable to reply to tJliM 
question which should have been addressed to the representative of the 
Home Department, but I am able to add that they are ready to answp,r 
the question today. 

. Mr. B.. P. Ittudie : (a) The selection was made by agreement betweell 
the Secretary of State and the Governor General. 

(b) A speech by Sir Muhammad Zilfrullah Khan is printed at page& 
69--71 of the publication entitled Imperial Conference, 1987.· Summary 
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of ¥roceedinga, (''IIld. 5482,. copy of which w in the Library of the Legit'-
lature. The· Government of India have no information regarding other 
!lpeeches, if any, made by him. 

lIIr. 8.. WJ1Wlluni: With l'tj.garu to the answer to clause (a) en thd 
question, may 1 know if the Governor General in Council came into tu 
consultation at all T 

Mr. R. P. Mudie: The agreement was between the Seeret8.1'Y of 
Slate and the Governor General, and not with the Governor \General in 
Couucil. '\ 

Mr. S. Sa.tY&DlUl'ti : I want to know whether, in coming to an. 2grp.e· 
lllf'nt, the Governor General consulted the Governor General in Couneil. 

Mr. R. F. Mudie : I cannot give any information as to how tke 
&grccment was arrived at. -

Mr. S. Sa.tyamurti : May I know if these representatives are StlJlt to 
the Imperial Conference to represent Indian public opinion' 

Mr. R. F. Mudie : They are sent to represent India. 
Mr. I. Satyamurti: May I know how theBe representatives a.re 

selected with a view to represent the people of Tndia,-I don't mean t1 18 
~  entity. but the people of India T I want to know whether 
any steps are taken by the Government to ascertain how far .these repru-
sentatives can speak at the Imperial Conference on behalf of the people 
of India. 

Mr. B.. P. Mudie : I have already answered that in reply to' pari; (a, 
(If the ~  

Mr. S. Satyamurti: No, Sir, he has not answered it. 
o Mr. Preaidem (The Honourable Sir Abdur Rahim) : Is the Honoutr-

able Member suggestmg any particular method of selecting these repre-
sentatives , 

Mr. S. Satyamurti : I am asking for information, since I am not. thp 

Govern·or General,-I am asking my friend as to how these represtlnta-
thts are selected with a view to their representing the people of Iudia. 
If he says he does not know it, let him say so. 

Mr. Pruident (The Honourable Sir Abdur Rahim) : The ~  
Member contends that these representatives do not represent the peopltl 
of India, but they think they have done their duty. 

Mr. I. Satyamurti : That is not the position, Sir. I am simply ask· 
ing for information on this point as to whether any steps are talnm ~ 
FoCC that these representatives represent the people of India. My point 
is, that no steps are taken towards this end ; they are simply patronised. 

Mr. President (The Honourable Sir Abdur Rahim) : In selecting mPIL 
or in giving expression' 

Mr. S. S&tyamurti: Both in selecting mell and in giving expreK.,ion. 
First, I want to know whether any steps are taken by ,the Government 
to ascertain whether these gentlemen who are sent to the Imperial COT.-
~  represent to any ~ or in any manner the ~ opini(l!l of 

lndi. or of any seetioD. 
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Mr. President (The Honourable Sir Abdur Rahim) : I do not know 
if the Honourable Member can answer that. 

Mr. B. P. Mudia : I have already given the information. 
Mr. B. Batya.murti : No, you have not given any information 
Seth GoviDd. Du: The Honourable Member says that the repre-

scntative who is sent to the Imperial Conference represents India, wh"r. 
does he mean by India , 

Mr. Preiident (The Honourable Sir Abdur Rahim) : I cannot allow 
that. -

Mr. B. Batyamurti : He said representative of India ...... '. 
Mr. President (The Honourable Sir Abdur Rahim) : Surely every-,. 

budy knows what India is. 
Mr. B. Batyam:arti : I do not know, Sir . 
•. htsident (The Honourable Sir Abdur Rahim): Surely ~ J  

f.atyamurti knows it quite as well as anybody else . 
... •. I&t}'amurti: I want to know, Sir, what India he meaM' I 

W&l,nt an answer. 
(No r.eply.) 

Mr. Mohan Lal la.kBena : Do these representatives represent the Gov-
ernment of India T 

(No reply.) 
Ili'. E. BaDtb&D8;m : May I know; Sir, whether these representative:! 

take instructions from the Government of India or they express opinions 
j,u'''lt ali they please , 

Mr. R. F. Mudie : I believe they are given a brief. 
Mr. I. Wya.murti : By whom is the brief given , 
Mr. President (The Honourable Sir Abdul' Rahim) : I don't think 

the l-l(I)l(IUJ'able Member can be asked to answ:er that. He has already 
ans""el"et'! the' question, and said he M unable to give any furtheL' in-
formation. 

Mr. R. P. Iludie : They are supplied with a brief obviously bv tap. 
~  of India. 

Mr. Bhulabhai J. De8&i : Is it obviously or it is a fact T 
Mr. R. F. Mudie : Both. 
1Ir. B. Sat7amurti: A question has been put, and the ~  ble 

~  owes it to you, Sir, that he should get up and say what he haa 
to ~  If he cannot answer the question, let him say so. What is taa 
idea oj' sitting down and murmuring from his place T It is very 
'!wkwdrd. May I know, Sir, why they are called representatives, lind 
how t.hey. are called ~  of the people of India' 

Mr. B.. P. Mudia : Because they represent. 
Mr. B. Ba.tyamurti : I can't hear a word of what the HODourable 

Member says ; he simply murmurs. Even from ~  place, we can't heat' 
& \\-OI'U of what he says. 

Ii&rd&r 8&nt 8iDgb. : We do not hear what is saKi there. 
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PBOPOSAL TO INCREASE RAILWAY FREIGHTS. 

124. *lIIr. S. 8&tyamurti: Will the Honourable the Railway Member 
hI'! plelised to state : 

(a) whether there is any proposal to increase railway freights all 
round by five per cent. on the Indian Railways in the 
beginning of the financial year 1938-39 ; 

(b) whether, before Government make up their minds on this mattel', 
they will consult the Chambers of Commerce-lndian and 
European-and all other rl'!levant interests ; and , 

(c) whether they propose to make careful calculations of the effec1 
of such increase on railway finance, before they finally makt> 
up their minds in t.he matter , . 

The Honourable Sir Baiyid Sultan A.bmad: (a) The question of 
improyjng the condition of railway finances by r!1te and fare adjust-
nu;ntr. is constantly under consideration and the feasibility of an :ll1-
r(lUnd increase to meet the rising costs of operation due to the recellt 
illcrear.e in commodity and coal prices is under examination. 

(b) The suggestion of the Honourable Member will receive COIl-

fiideration if it is decided to proceerl with the matter. 

(c) Yes. 

Mr. B. Du : Before enhancing the rates, will the Honourable the 
Commerce Member kindly consult the various Chambers of Comulel'CE! in 
IJ'ldia 7 

The Honourable Sir Ba.tyid Sultan Ahmad : We will take all steptl 
that we consider necessary in this connection. 

Mr. B. Daa: May I know if the Chambers of Commerce have been 
addrcfised so far in this matter' Have any of the Chambers of Com-
roe,rce been addressed 80 far , 

The Honourable Sir Ba.tyid 8ulta.n Ahmad : I ~  that if it is decided 
to proceed with the matter, the suggeation will receive conSideration. 

Prof. N. G. B.a.up. : Will Government also give an opportunity to 
agricultural interests to express their opinion before taking any -iefinite 
btf'PS in this matter' 

The Honourable Sir Baiyid Sultan Ahmad : The question does not 
arise from the answer. 

Plof. N. G. Jta.up: Yes it does arise, Sir, because in part (b) it i. 
a:;kcll whether, before Government make up their minds on this mhUer, 
t.hey ~ consult. the Chambers 01. Commerce-Indian and European,-and 
all ~  relevant interests. So I ask whether Government will be go')d 

~  to consult agricultural interests also ill t.his matter! 

Mr. President (The Honourable Sir Abdur Rahim) : It is n01. in tbe 
~J  ; the Honourable !tlembcr cannot put that question which io;J not 

in the main question. 

Mr. I. Batyamurtf : Yes, Sir, it is there. It is said in the question 
""n other relevant interests ", and relevant interests. inclllrle' agricftl-
tural interests also. 
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The Bonoa.rable Sir Saiyid Sultan Ahmad: It will receive COil"" 
:r.ideration. 

Mr. It. SantbQam : May I kJ10W whether you will consult this 
House before taking action T 

The Honourable Sir 8a.iyid Sultan Abmad : No. 
1Ir. '1'. S. AviDubjUng&1D Ohettlar : Why not' 
Mr. Mohan La.l SakBeua: Will you consult the Standing Railwq 

Finance Committee or the Central Railway Advisory' Council , 
'!'he Honourable Sir S&iyid Sulta.n Abmad : That will receive con-

.ideration. 
Mr. M. A.n&nthasa.ya.n&ID A:nangar : May I know from the Ronolll·· " 

able Member if the whole question of rates and fares is under consider'; 
tion, or only the question of increasing the rates and fares is under _con-
<.ideration Y 

The BoJlO1U'&ble Sir Sa.iyid Sultan Abmad : I submit this question 
uoes not ariBe either from the original question or from my answer. 
The question was whether there was any proposal to increase the raH-
way freight by five per cent. and I have given my answer on that. 

Mr. S. Satya.m.urti : The Honourable Member's answer was that the 
"'hole question of revising the rates and fares was engaging his atteu-
tion. 

The Honourable Sir Saiyid Sulta.D Abmad : The whole question as 
lIut in part (a) of the question. 

CluuTION OF THE FEDERAL RAILWA1I' AUTHORITY'. 

125. ~  S. Satyamurti : Will the Honourable the Railway Member 
be pleased to state : 

(a) when the Federal Railway Authority will be created; 
(b) whether any legislation will be placed before the Assembly 

in respect of this matter, and jf not, why not; and 
(c) where the office will be located, and w1;ul.t ·its cost will be , 

The Honourable Sir 8aiyid Sultan Abmad: (8) Government are 
tillable at pre!;ent to state a definite date. 

(b) Government 88 at prelSent advised consider that it is not neeeH-
hsry to introduce any legislation in the Legislative Assembly till such 
timt' as the I-'ederal H.ailway AUThority has been cOJlstituteu. 

(c) As regards the first purt, the location of the office will ~ 
decided when the Federal Railway Authority is constituted. As regards 
the second part, information regarding the cost is not available as the 
det.ails have not yet been ~  

Mr. B. Satya.murti : With reference to the answer to part (a) of the 
question, may I know whether the Government have come to a oondu-
&ion at least on this matter, that is to say, to Cl'eate an authority, either 
hefm't' or IIftt'r the Federation, 
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The JlAuo1ll'loble Sir .&a.i1ld &W*a.n Abmad : W ehM'e oome to no 
definite conclusion about it. 

Mr .•. 8at,"amurti : With reference to the answer to part (b) of the 
question, may I know whether the Government have eJ:amined this 
matter, from the point of view of all relevant powers and authorities 
for the administration of railways, and have come to the conclusion that, 
as the Government o.f wdia Act, 1935, stands, there is DO need for any 
supplementary legislation at all by this House' 

The BOJIaQWable Sir l&iyid 811ltan Abmad: That ilh;the preae!).t 
advice given to the Government of India." 

Mr. B. Das : The Honourable Member has introduced in copnection 
with the Federal Railway Authority a supplementary Bill to amend the 
Indian Hililways Act giving power to 1ix the maxima. and minima ~ 
But the Honourable Member just DOW said that no legislation is COD· 
templated. 

The Honourable Sir 1ai1id Sultan Abmad : 1 do 'DGt understand the 
question. 

Mr. S. latyamurti: May I know, in view of the answer he gave to 
my supplementary ,question to part (b) -of the main question, the reasons 
why Government have illtroducedbefore the House a Bill with refer-
ence to the conferring of certain powers on the Federal Railway Autho· 
rity T 

Tbe BODOlUlIoble 8ir Se4Ji48ulU _._! Aa I told the House, this 
is the decision of the Government at present on the advice that has ~  
given. 

If there a're other matters whicll have to be ~  before ~ 
decision could be adhered to, we will take advice and act on it, but at 
preae.t that istbe adme that we ~ got. 

Mr. S. Satyamurti : I am sorry I have nof made myself understood. 
There is. a Bill in the BOD6U.rable Member's name which is coming up. 
1 do not know ~  my Honourable friend is aware of it or not. 

~  to the answer which my Honourable friend has given, 
""hat are the reasons forbringing forward this Bill , 

!'he BODoura1J1e Sir Saiyid Sultan Ahmad : I think an answer will 
lie giV.eD when tha.t Bill comes up either ~  -or next week lIB to 
the objeetR and reasons why we have brought forward that Bill. 

Mr. 8. SatyamUI1i : With reference to the answer to pa.rt (c) of the 
question, may I know that the answer means that t.his question of tho 
location of the office will not be decided, until the Federal Raihny 
Authority are constituted and themselves decide this matter' 

T';be ~  air la.iyid Sultall "mad: All that I can say is 
1.Qat at plIesent there hal been no decision. 

Mr. S. Satyamurti : I ~  the answer was that the question ,,/'11 
be decided by the Federal Railway Authority. Am I right so far T 

The BoDPU.f&bJ,e .., ,a,..i7id aw_ ..... -.cI : AI repds the iirst pal't. 
yell. . 
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, ..... Batyaaurtt: 1\Iay 1 take it, therefore, that the questiQ.n of 
the location will be decided by the Federal -Railway Authority , 

The Honourable Sir Sa.irii luJtaa Almwl : )(ost likely. 
Mr. 8. 8atyamurti : With regard to the second portion of part (r.) 

of the question, may I know whether the Government have made no esti-
mate at all, even approximately. of 1;he COit of this Federal Railway 
Authority 1 

The Honourable 8ir 8aiyid 8ultan Ahmad: No. 

BRITISH INDIAN TRADE RETURNS AND INDIA'S ~A AN  OF TBADE. 

]26. *Mr. 8. Batyamurti: Will the Honourable the Commcrue 
Member be pleased to state: 

(n) what the British Indian Trade Returns are for the mouth of 
July; 

(L) whether the balance of trade is becoming more anel mOl'e 
favourable to India ; and 

(c) whether Government propose carefully to watch the situatioll 
and take steps to see that the position does not deterJOr<lte, 
but increase , 

The JIoDourable Sir 8a.iyicl Sultan Ahmad: <a) During the month of 
July, 1937, imports of merchandise amounted to Rs. 14,12 lakhs and 
~  to RB. 17,36 lakbs. 

(b) Yes. 
(c) Government are always watehing the COUTSe of India's expo:'t 

frade and are prepared to take any steps which, in their opinion, aTe 
neoetIsary ill its interests. 

Mr. 8. 8atyamurti : With reference to the answer to part. (a) of the 
question-I. do not press him if be cannot give it-has my Honourable 
ft'imd got any later figures than the end of July , 

The lIonoura.ble 8ir 8ai1id .. 8a1tan Ahmad: No. I have not got. 
bolo If. G. BaDga : II this favourable balaDceof trade due to any 

iacrease in the ·exports of gold from India , 
The Honoura.ble 8ir 8aiyid 8ult&n Ahmad : I have not got that ·in-

formatioll. 
Mr. 8. 8atyamurti : Does this item • merchandise' include ~ of 

gold? 
The Honourable 8ir Sa.lyid 1u1ta.u Ahmad: As far as I understanu, 

it. is E"xclurled. 
ieth Oovilllll 'DaI: Will the Honourable Member stat.e the rea&I'ns 

which he thinks are re!lpollHible for this increase in exnorts v 
TIle BoDo.uable au- 8a.iJid Sultan.Ahmad: The answer that. I have 

giWD .ia t.o t8e .questioa·tbat wal put. This question does not arise from 
the answer. If my HOnolU'Bble friesul \WIJJ.ta .tbe raa80ns I will enquirc. 
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Mr. S. Satyamurti: Has the Honourable Member got any figures 
with regard to the export of gold, up to the end of July this year , 

The BODOUrab1e Sir 8aiyid. Sultan Ahmad: No. 

8ALIC OJ!' UNAUTBOBIDD MJ:DIOINB8 IN TBIlm CLAss CAlUUAGB8. 

127. *Mr. Sham Lal: Will the Honourable Kember for Commer<:e 
and Uuilwaya be pleased to state: 

(8) whether Government are aware that ~  are 
sometimes found to be advertising their ~  
medical preparations and selling them oft to ereduloilll 
passengers with the help of their glib tongue in third cIa. 
carriages of travelling railway trains ; 

(bj if so, whether these medicine-vendors obtain proper licenee 
from the Railway Administration for doing so on any of 
the Railways ; and 

(tl) if not, whether any action is intended to be taken in this 
direction in the interest of public health Y 

The Bonoura.ble Sir Saiyid 8u1tan Ahmad: (a) and (b). Govern-
ment have no information. 

(c) The Honourable Member's question and this reply will be 
brought to the notice of the Agents of Railways for such action as they 
deem fit. 

Mr. T. 8. AviDalhiliDgam Ohettiar : May I know whether under the 
Indian Railways Act any passenger who purchases a tiQket can trade, 
:tell or advertise things in the compartments' 

The Bonoura.ble 8ir 8aiyid Suite Ahmad: I am not a lawyer at' 
present. When I was, I used to be paid for the advice that I gave. 
~  

Mr. 8ri Prawa : Is it not a fact that only those persoIlJl can !larry 
on trtidc at railway platforms who have received a regular licence, and 
is it not a fact that a large number of persons are found selling these 
medical preparations, etc., withoot a licence , 

The Honourable Sir 8a.iyid 8altan Ahmad: As regardfl the ~  
part, the answer is, yes. As regards' the second, Government. ha va no 
information. 

Mr. Sri Prakasa: Surely, the Honourable Member is H constant 
traveller himself and he must know! 

RAILWAY EMPLOYEES AND THEIR RELATJONS DETECTED TRA'VELLING WI'l'HOUT 
TICKETS OR PASSES. 

128. 1!1'ttr. Sham. :r.l: Will the Honourable Member for Commerce 
/In.1 Ruilways he pJeaStll1 to state: 

(a) the number, of· rai\w,ay employeei!J ~  during the ~ 
flnaneial year travellipg with9Ut'!'ailway'ticket8 or raih,., 
passes on difrerent Indian Railwayarespectively ;. 
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(b) the number of relatives of railway ~  doing· the same 
in the same period ; and 

(e) the nature of pUJiishmenta in!ioted upon such people' 

The Honourable Sir Saiyid Sultan Ahmad: (a), (b) and (c). I 
would refer the Honourable Member to the reply given to his starred 
(IUestion No. 880 on the 27th February, 1936. The majority of Railways 
do not maiutain any record of the numbeI: of such cases. 

Mr. Sri Prakasa: Will the Honourable Member issue a 80rt of cir-
cular letter to the railway employees that even if they are travelling 
without tickets they may kindly make room for bema fllU passengers a.nd 
not spread their legs purposely whenever they find bond fide p8.1118ngers 
coming in T I speak from experience. (Laughter.) 

Mr. Prelident (The Honourable Sir Abdur Rahim) : Next question. 

PREFBBENCE ACCORDED TO THE RELATlVES OF R.uLWAY ExPLOYlilBS I'OR 
APPOINTDNT IN THE RAILWAY SER'VICES. 

129. *Mr. Sham x.I : Will the Honourable Member for Commerce 
and Railways be pleased to state : 

(n) whether it is a fact that near relatives of railway employeell 
are being accorded preferential treatment in the matter 
of appointment to various posts in different Railways, other 
qualifications of candidates being similar or equal; . 

(h ~ whether Government are aware that vested interests Ilrc 
being created in this way to the discontentment of many 
other youngmen in thei!le days of unprecedented unemploy-
ment; and 

«(',) if so, whether any action is intended to be taken in the 
matter T 

The Honourable Sir Baiyid Sultan Ahmad: (a) The Honourable 
Member'8 attention is invited to rule 63 of the Rules for the recruitment 
and training of subordinate sta:ff on State-managed Railways, a copy of 
which iB in the Library of the House. 

(b) This is a matter of opinion. 
(c) Does not arise. 
Mr. Sham La! : Why should preference be given to relatioDfl of railway 

t'mployees T 
The Honourable Sir Saiyid Sultan Ahmad: I again draw the atten-

tion of the Honourable Member to rule 63 of the Rules. 
Mr. K. Banthanam : Will you consider a change of these rules T 
'!'he Honourable Sir 8aiyid Sulta.u Ahmad: No. 
Mr. II. Ananthaaayanam Ayyangar: May I know what is thl' 

maximum salary of the higher subordinate staff , 
lIIEr. President (The Honourable Sir Abdur Rahim) That does not 

arise out of the question. 
~~ B 
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Pt.adU Htla.kaMba Du.: .Are there any regulations regulating this 
preference to relatives of the employees in the railways t 
~ Roaovable Sir 8I.iJjd 8ultaD AhlNd : The rules are there. 

EMBARGO ON THE IKPORT OF INDIAlI' GROUND-NUTS TO THB 
UNlTBD KINGDOM. 

130. ••. Badri Datt Pu4e: Will the Honourable Kember tOt' 
Commerce and Railways state : 

(n) if the United Kingdom has put an embargo on tbe import of 
Indian ground-nuts ; , 

(b) if so, why; and 
(c) what amount of ground-nuta used to be exported every year 

from India to the United Kingdom , 
'the BOJlO1U'&ble Sir 8a.iyid lulta.n Abmad: <a) Government have 

no information, and have no reason to believe that any such embargo has 
been proposed. 

(b) Does not arise. 
(c) .Exports of ground-nub! from British India to the United Kiug-

dom during the years 1935-36 and 1936-37 were 62,000 and 84,000 tODH, 
respectively. 

:Mr. 8. Batyamurti: With reference to clause (a) of the question. 
apart from the specific embargo, have Government any information 
"'hether any other preferential treatment is being withheld from gl'loulld-
nut.s ~ 

The Honour&ble lir s.iJid lultan AhmaA: No ground-nuts, as far 
as I know. 

:Mr. I. B!Ltya.murti : Have the Government received any representll-
~  from the South Indian Chamber of Commerce, in regard to this 

matter' 
The Honourable 8lr 8aiyid IultaD Ahmad: Not as regards ground-

l1uts. 
Mr. I. Batyamurti : Have the Government made any inquiries to find 

out whether there has been any fall i!l the exports of ground-nuts to the 
United Kingdom from India, since the beginning of this year T 

The Honourable 8ir 8a.iyid Sultan Ahmad: I have no informatioB. 

(I.oMMUNAL PROPORTION OF MUBLIKS IN RAILWAY SER\TJCE8. 

1:11 .• Bb&i Panna Nand: (a) Will the Honourable the Railwav 
Melll,lllw please state if it is a fact that the circular given below was 
issued last year : 

" Rome ~  has been experienced by certain Loco-Foremen in the booking 
of rleMnNs as Firemen with a vit'w to observing communal proportions. As BUt'1l 
tb!' following order is ruled ,for adoption in sheds when making sueh appoilltmenb 
up to the number of ten ; thIS very order belnr followed for maIrlng every IUCCl(>l8i1'1'" 



t. ""'tlaeDliI : 
Two Jlfulbu 
ODe Bindn 
ODe !oIualim 

8TABBBD QV.MTIONII AND ......... 

ODe sWa, IDdiaD Chriatiall and Parli 
ODe Mullim 

ORe Hiadu 
ODe !oIullim 

ODe Domieiled ~ ud Aaglo·r.diu 
ODe !oIu.lim. ". 

. (b) Is it not a fact that this order will adversely affect the ... 
JIlotious of persons in service which is against the inte!1tion of m., 
Government Order ftxing the communal proportion for recruitment 
only t 

(c) What is the communal proportion of Muslims in Railway 
Servlclc'8 t How is it that six out of ten appointments go to Muslims 
and only two to Hindus t 

The Honourable Sir Sa.iyid Sulta.n Ahmad.: (a) Government han 
Dot seen any such circular as mentioned by the Honourable Member. 

(b) No. I may add for the informatiOn of the Honourable Member 
that according to paragraph 5 (b) of the memorandum of supplementary 
instruction" connected with the orders contained in the Gover'nment of 
India, Home Department, Resolution No. F. il41 17-B. I 33-Ests., dated the 
4th July, 1934-a copy of which is in the Library of the House-an 
inferior railway servant, if appointed fKiJofi'. post in the subordinate 
service, is treated as a direct recruit. Cleaners are in inferior service 
and firemen are in subordinate service..J , 

(c) The Honourable Member is referred to Government of India, 
Railway Board's letter No. E.-M.C. M.-113, dated the 12th December, 
1934, regarding the representation of Muslims and other minority com-
munities in the railway subordinate services, addrellled to the AgenUi., 
North Western and Eastern Bengal Railways, a ~  of which is in the 
Library of the llouse. 

Sardar Sant Singh : Now that this circular ha8 been in force for·the 
last t.hree years, are the Government prepared to ~  the dect on the 
recruitment of minorities in view of the fact that the Sikhs are given 
very low place in the Punjab t 

The Honourable Sir Baiyid Su1ta.n Ahmad : I am not prepared to 
answer this question. If my Honourable friend has any grievance, he can 
bring the matter up by means of a Resolution or otherwise. 

8ardar Bant Singh : Can I not bring it to the notice of the Govern-
ment at this time t 

Mr. PreIi_t (The Honourable Sir Abdur Rahim): The Honour-
able Member haa not got the Information. 

L205LAD II 
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8a.rdar 8a.nt BiDgh : Are the Government prepar.ed to examine the 
efl'ect of the circular during the last three years !n which. it has bet'n 
in force 7 

The Honourable Bir Sa.iyid Sultan Ahmad : We examine this matter 
almost every year. 

Sarda.r Sant Singh. : May I know what conclusions the Government 
kav£' reached as regards Sikhs in the railway ~ t 

The Honourable Sir Saiyid Sultan Ahmad: No inquiry is contemplated 
yet. . 

Dr. Ziauddin AhmM : Also as regards Muslims t \ 
Bhai Pa.rma Nand: May I know, if a man is promoted from the sub-

ordinate service to the superior service, it is considered a new recmit· 
memt . 

The HonoutableBir Sa.iyid Sultan Ahmad : I have said : an inferior 
railway servant, if appointed to a post in the subordinate serviee, is 
treated as a direct t'ecmit. 

Mr. 8ri Pra.k&a&: May I know how the Government find out the 
exact ~  of an individual Y Do Government subject every indivi-
dual to some sort of physical, moral or mental examination' (IJaughter.) 

VACANCIES OF RELIEF CLERKS ON THE NORTH WESTERN RAILWAY. 

182. ·Bhai Pa.rma Nand : Will the Honourable Member for Rail-
ways be pleased to state : 

(a) if it is Ii fact that according to an advertisement in the Ciw 
and MiUtary OCU6tt6, Lflhore, dated the 15th July, 1931, 
25 vacancies of! nelief Clerks in the North Western Railway 
are to be 1i11ed. up ; 
. 1t1' 

(b) is it a fact that the Number-Takers have been promised by the 
Agent, North Western Railway, in his letters No. 522811, 
dated the 26th June, 1935, 16th February, 1931 and 19th 
November, 1932, that their cases would be considered for 
such vacancies ; 

(c) is it a fact that for the above vacancies their claim is being over-
looked on the plea of being over age t If 80, how can thi.; 
plea hold good in the case of men already in service t 

Th. HODourable Sir Saiyid Sultan Ahmad : (a) Yes. 
(b) and (e). These are matters of detailed administration within 

thE' competencE'! of the Agent, North Western Railway. to whom a copy 
of thf> question haR bf>en Rent for such action aA he may consider neoessary. 

NOMINATION 01' O:rnCIAL MEMBERS mOM THE P.RO'VINCES TO THE INDaN 
LEGIBLATl'VE AsSEKBLY. 

133. *8ardar. Kaagal SiDgb : Will the Honourable. the Leader of 
the House please state whether or not it is a fact that the Govel'DlDent ot 



STAUBD QUUTlONS AND ANSWERS. 

Illdia have asked all the Provincial ~  to recommend their 
officials for nomination to the Centra] Assembly on the condition that they 
'Would obey the Whip of the Central· Government , 

The Honourable 8ir lfripendra Bircar : The Provincial Governments 
of all Provinces from which officials were made available for nomination 
to the Assembly under the old regime were given a free option bet\",een-

(1) continuing to make officials available for nomination on the 
basis that they would be subject in respect of spef'ch and 
vote to the control of the Central Government, and 

(2) ceasing to make officials available for nomination. 

NOKINATION OF OFFICIAL MBMBERS FROM: '1'HB PROVINCES TO THE I!!DI:ii.N 
LBGISLATI'VE AsSEM:BL'Y'. 

1:34. *Sa.rd&r IIa.ugal 8ingh: Will the Honourable the Leader of 
thc 11 (luse please state : 

(a) which Provincial Governments have agreed to recommend their 
officials for the nomination of the Central .Aasembly ; 

(b) which Provincia] Governments have .agreed to instruct their 
members to take their instructions from the Honourable the 
Leader of the House ; and 

(c) whether or not it isa fact that the Punjab Government have 
allowed its official to be nominated on the proposition that 
he would generally obey the instructions of the Leader of thtl 
House , 

The Honourable air Hripencira J , ~ , (b) and (c). The option 
given to Provincial Governments being ~  making officials available 
on the basis of control by the Central Government and not making oftlciala 
available at all, agreement on the point mentioned in part (a) carries with 
it agreement on the point mentioned in part (b). The Provincial Gov-
ernments exercising their option in favour of the first named alternatin 
were the Governments of Bengal, the Punjab, and Assam and, in respect 
of the current Session only, the Governments of Madras and Sind. r 
mould add that in the cue of the Madras GoveJ:'nment the esception in 
favour of the current Session was made by the Congress Ministry owing 
to their reluctance to disturb an arrangement entered into by the prf'ced-
iug Ministry. . 

Mr. I.;I1cha.nd Navalrai : May I know from the Honourablp Member 
what are the reasons for Bome ~  Governments not sending ~  men 
to be nominated here' 

The Honourable Sir Nripe;ndra Sizocar : They were given R free choice 
and they were asked to. choose one of two alternat.ives. What worked 
upon their mind is a matter for them, I cannot answer for them. 

a. Lalchand N&vaJra.i: Have the Government of India inquired 
what are the reasOns for not doingao , . . . .' 
. The Honourable air lffipendra. ~  ;1010, ~  They do not want to. , ... 1' I,. •• ~  ," •. : • ~  . ".,'.': r .. \ _" .', ,I • }"" ' '. " 

lir. ~~  .&Va:&at ~  ~ , .: .. i,', 'I 
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TIle BOIlOwable Sir .ripeDdra 8iroar: It· will be wholly unnecel-
&ar7 and also impertinent. 

111'. Knhammad Azha.r Ali: May I know whether it is a fact that 
the Leader of the House instructs them all to their votes , 

The BODOlU'&ble Iir Hripendra 8iroar : I don't know how that arieel 
.. a supplementary question out of this. 

1Ir. 8. latyamurti : Part (b) of the question says : which Provincial 
Governments have agreed to instruct their members to take ~  instruc-
tions from the Honourable the Leader of the House' This question has 
been admitted by you, and my friend Mr. Azhar Ali's question arises out 
of this. 

The HOllOUl'able Sir HripeJUira 8troar : The matter has .been cor-
rectly admitted and therefore no supplementaries are necessary. 

:Mr. 8. laty&lllurtt: Do Government intend to continue the present 
arrangement, so long as the present Legislature ~  , . 

'!"he Honourable Sir Hripendra 8ircar : I cannot undertake to express 
an opinion as to what we shall do in future. We retain the liberty of 
changing our opinion every day. 

Mr. Bll1dabbai I. Desai : Does that opinion change in th€' right 
direction' 

The Honourable Sir Hripendra 8ircar: Always. 
1Ir. 8. ~  Never! 
111'. lIohan I.t 8alaIena : May I know what will be the functions of 

the representatives of these Provincial Governments here if they cannot 
represent the views of their Governments , 

'!'he Honourable Sir HriJllDdra 8ircar : Have I got to answer , 
1Ir. President (The Honourable Sir Abdur Rahim) : Next question. 

B:IORUITMENT OF AN EXPERT TO 8ERVE AS THE Co1ODl:ROIAL ADVISER TO TD 
RAILWAY' BoABD. ' 

135. eaa.rdar KaDga.l BiDrh: Will the Honourable Kember for 
Commerce and Railways please state : ' 

(a) whether it is a fact that in consequence of the reeom.mendatiOILl 
made by the Wedgwood Enquiry Committee the Government 
of India intend to recruit an expert to serve as the Com-
mercial Adviser to the Railway Board ; 

(b) whether that expert is to be an Indian or he is to be imported 
from some foreign country ; 

(c) whether he is to come from England or the United States ef 
America; 

(d) whether the commercial Indian ~ baa been A~ :¥a 
this matter ; ~  . , '. . ' 

(e) ~  ~  "is' prepared to '-appoint 'an "Indian af 
requisite ~ i ~  ~~  ~ ~  ~~~~~ ~  .ffi' ' 
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!'he BOIlO1ftble 8U' kl1id Sultan A.mtcI: (a) to, (e). Tile r8OGUl-
mendations made by the Wedgwood Enquiry Committee are still uDd,r 
consideration of the Government of India and RtfttemeDt.<l in thiN connl"c-
tion ",m be made by me tomorrow. 

CREATION OF THE FEDERAL RAILWAY AUTHORITY. 

136 .• 8ard&r lWaDgal Singh : Will the Honourable Member for 
Commerce and Railways please state : 

(a) when the Railway Authority is to be constituted; and 
(b) whether this House would be consulted in this matter' 

The Honourable Sir Sa.iyid Sultan Abmad,: (a) I would refer tlt,.e 
Honourable Member to the reply given by me to part (a) of starred 
ljuest.ion No. 125, asked by Mr. Satyamurti t.oday. 

(b) I regret. that I am unable to commit Government to any definite 
course of action at this stage. 

lIIr. S. 8atyamurti: 'May I know whether Government have consi-
dered this matter at all, that ill to say, the matter of consulting this House 
before they make up t.heir minds as to when this authority will be 
constituted T 

The Honourable Sir Baiyid Sultan AbmeA: Yes. 

R2DUCTlON OF FRBIGHT ON BUGAl!. ON TJlB NORTH WJD8TBRN RAILWAY. 

187. ·Iardar ,JIa.Dra.l BiDl'h : Will the Honourable Member for 
Commerce and Raih,ays please state : ) II • 

(a) from what stations the freight rate on sugar hu been reduced 
and how much ; 

(b) whether Government propose to reduce the freight rate on 
IUPl produced' in mills OD the' North Western Railway 
also; and ' 

(c) whether the freight rate on sugar from porta ill also to be. 
reduced , 

The Honourable Sir Baiyi. Sultan Ahmad : (a) Details of the reduced 
ratell quoted for sugar are contained in the Goods Tariffs of the different 
Railways. A very large Dumber of such rates are quoted and to compile 
a lil!lt of t.hem all and to show by how much each had been reduced would 
involve expenditure of considerable time and labour not commensurate 
with the obj('ct to be attained. . 

(b) The matter is within the competence of the Agent, North 
We&tern Rai1way, and ~  are not advised bef()l'ehand of the 
intentioDlI of Railways to manipulate tates "Ithiri ~  inaxhna and 
mInima in particular eases. The Honourable Member's qnestion ~ 
this anRwer will be sent to the Agent. " , " ':, .. . ,I ". ::.'. I. ... ,." " ' '. 

(e) There is De 'plleral, prepo8lil tg redaet .. ates 101" ~  ,froJll 
the porta. 
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1Ir.,hmi V ~ , ~  Is, the ~  aware 
that the recent reductions in the freightage on sugar has a1!ected the 
local market of Madras , 

The BODOUrable Sir 8a.iyid Sulta.n Ahmad : I have no such ~ 

tion. 

RKDUCTION OF FREIGHT FOR THE TRANSPORT OF CATTLE FROM DELHI TO 

MADRAS. 

138 ..... O. N. ltluthurqa ,ltluda.Uar: (a) Will the HonouraiJle 
M.ember for Commerce and Railways be pleased to state if, it is a fact 
that milch cattle, cows and buffaloes are imported into Madras from 
certain parts from among other places in Delhi , 

(b) What is the freight rate 'for the transport of such eattle (to be 
statt"d separately for cows and buffaloes) from Deltii to Madras T 

(c) Are Government prepared to consider the desirability of reducing 
the existing freight rates by 50 per cent. or considerably , 

The Honourable 8ir8a.iyid Sultan Ahmacl: (a) Government have 
no details of the points of origin of imports of milch cattle, cows and 
buifaloes, into Madras. 

(b) The freight rate for cows and buffaloes from Delhi to Madraa 
is Re. 360 per 4-wheel wagon, which covers ten cows or buffaloes with-
out calves. 

(c) The matter is within the competence of the Agents of the Rail-
ways concerned, tN:., Great Indian Peninsula Railway, His Exalted 
HlghntlSB the Nizam's Railway and the ~  and aouthern Mahratta 
Ra.ilwHY. The rate is already low: (.four anD&8 per wagon mile), but the 
nonourable Member's question and this reply will be sent to the Agents 
concerned for consideration. ' 

(b) WRITTEN ANSWERS. 

BxTmrSIOlll' OF 'l'HB AsSAM BENGAL R.u!.W.A.Y LINBS TO CBBTAJN CENTRES. 

119 .. • ... u1v1 Abdur Buheed Ohaudhury: (a)Will the Honourable 
Kember in nIlarge of Railways please state whether a survey was madE! 
to find the suitability of connections (1) Maulvibazar with Srimangal 
and Kulaura (2) Chatak withSylhet (3) Sunamganj with Sylhet .and, 
if so, with what result , . , 

(b) Are Government aware that Chatak is a very important com-
mercial centre and, both 'Maulvibazar and Sunamganj are important 
administrative centres and that there is a great demand for connecting 
these centres with the Assam Bengal Railway system' Are Govern· 

~ ~ to. undertake an enquiry with a view to extending A ~  

Bengal RaIlway hnes to these centres ,. 

,-.. , J ~  Ilk iaiyid Sultan A ~  ,:. <a) Surveys 'have .be.en 
~  ~  ~ ~~ .. , ~ of; ~  ... ~ ~ J , ~  " ~  
~ ~  J ~  but they ~  t;1ot,.h;een V , , ~~~  
JustIfiable. No speCIal survey appears to have been made of t'he'sectlon 
~  ,~  SUllamgaaj whidh.·.hf8-;"een1·Pl'VJloeed ,to be·ltierved by 

11 road. ~ ,. l 
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. (b) . Government have no doubt that the facts are as stated, but 
in view of the position· as explained ,above, they ,do not eonsider that 
further enquiries are justified. 

PLAOING OF CBITTAGONG .um DACCA DIVISIONS UNDBR THE AsSAM: BENGAL 
RAlLWAY. 

120. *If&alvi Abdur Raaheed Ohaudhury: (a) Will the Honourable 
Member in eharge of Railways pleue state why Chittagong and Dacca 
Divisions of the Province of Bengal have been placed under the Assam 
Bengal Railway, although theae ,divisions do DDt form part of .A-.m , 

(b) Are Government aware that the fares and frei'ghts of Atlsalll 
Bengal Railway are much higher than those of Eastern Bengal Rai"'va, 
aad consequently people of Ohittagong and Dacca Divisions have got to 
pay more for fare and freight than their brethren in other parts of 
Bengal , 

The Honourable Sir 8a.iyid Sultan Ahmad: (a) The A. B. Railway, 
as its title indicates, is not organised on a Provincial (Assam) basis and 
the sections of line in the Chittagong and Dacca divisions of the Bengal 
Presidency are integral parts of the A. B. Railway system. 

(b) The scale of passenger fares on different Railways has been 
determined generally by each Administration after consideration of t.he 
financial and other conditions of their systems. 

The basis of goods rates is generally the same on the A. B. and E. B. 
Bailwa:ys, though rates below the maxima may vary depending upon the 
necessity for each Railway to reduce rates to meet different, including 
competitive, conditions. 

The average rate per mile for goods and. passengers in 1935·36 
cha.rged by the A. B. and E: B. Railway (Metre gauge section) com· 
pares as follows : 

A.am Bengal Rail_,. .. 

BMierD Bengal Rail_y (met"' !lauge) 

'·33 pies. 

8·26 pille. 

Awraprr.te 
oharg8cl per 

JlUlClDPr par 
mile. 

8·89 pies. 

3·U pies. 

FABE BETWEEN SYLHET AND CHANDPUB AND INTBODUcnON OF RETURN 
TICKET ~  BETWEEN OBTAIN STATIONS ON THE AsRAM: BENGAL 
RAILWAY. ,".;, ,," .r 
121. *1Iaolvi Abdur Buheed 0ba.udh1D.'1: (a) Will the Honourable 

M£mber in .oharge of Railway8 please Ntate the distance between SyU19t 
and Chandpur of the Assam Bengal Railway, the third, intermediate 
~~  ~  ~  ~ ~ ~~ , ~  Sy)he.t ~ ~,  . ,~ oomptU"e these 

~ for ,,:sllbllar dlstan;ce mJhe ~ , , ~  , ~ ~  ~ , the East 
mUJaD RaIlway , .. . "., , ' 
.;!,> (b)- WiN ~ ~ , ,  is' ~ ~ 'fol', this, 

distance in the Assam Bengal Railway' ',,,,,i": .'J. "I: ", ,'j ,- ' 
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(0) Will Government pl-ease state why tlaere iI DG retUrn tieket 
IYltem between Sylhet and Chandpur, between S,.lhet and ChittalODI, 
between Sylhet and Dacca, and Sylhet and llymensingh T Are Govern-
wtlnt prepared to take steps to instruct the Assam Bengal Railway 
authorities to introduce return ticket system between these and other 
places as is the system in the Eastern Bengal Railway and East Indifm 
Railway and other .Railways T -

The Honourable Sir laiytd 8ultul Ahnwl : (a> The distance betw'ell 
Sylhet and Chand pur on the A. B. Railway is 186 miles. \ . The 'arM 
between these stations compare 8S follows with the ordinary fares for 
a similar distance on the Eastern Bengal Railway and East. Indian 
Railway: 

--. 

A.B. E.B. 11:.1. 
~  Railway. Railway. 

Re ••. p. Re .•. p. Re. A. P. 

Upper 01_ .. .. .. .. 17 7 0 .. . . 
1st" ..  .. .. .. 22 2 0 21 7 0 

Indol_ .. .. .. .. 13 9 6 10 ~ 0 

Interc_ .. ..  .. .. • 0 0 .13 6 .5 I 0 

ThIrdeJu. .. .. .. . . S 0 0 3 6 3 I 11 l' 0 
. (b) The fares on different Railways are ~  by the AdministratioDS 
having regard to financial and other considerationa. 

(c) Many return tickets are issued over the A. B. Railway, all 

will be seen from pages 75 to 811 of the ASl!lam Bengal Railway Time 
Table. The question of return tickets to be issued by this Railway is 
for the Administrat.ion to considflr, and Government are not prepared to 
issue inl!ltructions on the matter. but a copy of the Honourable Member'lI 
question and this reply will be forwarded to the Allt'nt of the Railway for 
consideration. 

UNSTARRED QUESTIONS AND ANSWERS. 

EXPLOSION OF GUNPOWDER AT 'l'HE TAXILA RAILWAY STATION. 

16. Mr . ..ui Dutt Pa.nde: (a) Will the Ho.nourable Member in 
oiaRle of Commerce and RBihray. be. pleased to state what wu the caUIe 
of a serious explosion of gunpoWder that occurred at the Tui1a Railwa, 
Station on June 27. 193"1 , 

. ~  tna.JlY ~ ~  ... ,~ ~~ ~~ ~ ~ ~J ~ ~  
by a contractor or brthe n.aDway t)epartment' . ,.:,.,' , ... 

. (0) B;aa . .I,1lY ,eDQQiry. ,i)eeQ!mad.e aJlCi.:ooll'JlltDl8tin. ,.v.edi· to· ~ 
famille. of the poor victims' ,; ~  . '::;,j'Y "1':',1 .. ,.l, ,',. ~  



-I'M JIcaMarable Sir ftomu Itewan : The question does not cou-
oem the Honourable :Member in charge of Commerce and Bailwaya bu., 
IOncerna me : 

( a) The accident occurred not in Taxila railway .nation but in 
a private gunpowder factory situated at about a quarter 
of a mile from the railway station premises. The accident 
is reported to have been caused by a spark from an over-
heated grindstone igniting the gunpowder dust in the 
air. 

(b) Twelve persons were killed. They were in the employ of the 
owner of the factory. 

(c) An enquiry into the accident was made by the Inspector of, 
Explosives and also by the police. I have no information 
whether any compensation has bE'en paid to the famnies of 
the deceased persons .. 

NEw OFFICES LOCATED IN NEW AND OLD DELHI AND REpORT OF THE DEPART-
XBNTAL COJOlI'M'EE APPOINTED TO CONSIDBR THE QUESTION 0., AccOM-
MODATION IN SIMLA FOR THE FEDERAL Go'VlllRNMENT. 

17. Mr. Badri Dutt Pande: (a) Will the Leader of the House state 
what ~ offiCe!! fire being loeatE'd in Nt"w and Old Delhi' 

(b) Will Government lay on the table of the House the report of 
tht> Department.al Committee appointed to consider the question of 
,ccommodatioll in Simla for the Federal Government or give the Houae 
tl /.!if.it of tht' recommendations made' 

The Honourable Sir NripeDdra 8trcar : The first part of the quel-
tion should haye bet"n addressed to thE' Honourable Member in charge 
of the Home Department and the second part to the Honourable Memb4p-
in charge of Industries and Labour. I have, however, ascertained Wl"tb 
reference to part (b) of the question that the Committee rlderre.d to hal 
not yet reported. 

CONSTRUCTION OF THE Snm-BOIrBAY' RAILWAY. 

IH. Mr. Badri Dutt Pande: (a) Will the Honourable Member in 
filarge of Commerce and Railways state jf he has received a representa-
tion from the Indian Mercantile Community of Kal"achi regarding the 
cOllfltruction of the Sind-Bombay Railway' 

(b) If so, what are t.he prospects of this connection being COD-
structed in the near future , 

(c) What would be the approximate eoat , 
(d) Has it been considered whether this connection will be a Buceau 

commercially , . 
The HonOurable Sir Ba.i.yid 8altaD Ahmld : (a) Government ItaYe 

reoeived a nomber of repnw;ntatioD8 from:·the 'Kiaraehi- . Jndian Mer-
u .. ~, ABleSation, :and tile .. BOJen and, Shippen. Chamber of. Kanohi. 
teeomrneJiJdtng the .eoMtruetion:;of .the 8ind-Bc!iDb8y Railwa)'. \.' , ... : 
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(b) and (d). The prospects of this line tieing aaueoet!lB eommercially 
have been carefully examined but its construction cannot be justified 
financially. 

(c} Be. 633 lakbs. 

JAMALPUB STATION ON TIlE EAST INDIAN RAILWAY. 

19. Mr. Suryya. ltuma.r 80m: (a) Will the Honourable Member for 
Commerce and Railways please state whether J amalp'ur on ~  East Indian 
Railway is a District or Sub-divisional town and what tts population 
is exclusive of the railway servants , 

(b) What is the volume of pa.ssenger and goods traffic at thi. 
station' ' 

(c) I. it a European and Eurasian colony of the East Indian Rail-
way' , 

The Hono111'&ble Sir 8&iyid Sultan AlImy: (a) The Cenaua of 
India, 1931, shows Jamalpur as a town in the Sadr Sub-division of. 
Monghyr District with a total population of 30,346. The number of 
railway servants is not known. 

(b) Information is being obtained from the Railway Administratioa 
and will be laid on the table in due course. 

(0) Not exclusively. There is a large workshop colony of all com-
munities at J amalpur. 

BxnNDIroBE ON TIlE OoNBTBUCTION op'LUCKNOW AND CAWNPOBE RAILWAY 

STATIONS. 

20. Mr. lama K1UD&l' iIOm': Will the' Honourable Kember for 
Commert'.e and Railways please atate the total expenditure incurred in 
bllnding the ~  and Cawn,pore stations , 

The Honourable Sir ~ B1I1ta.n, Ahmad : 

Luckno'W' 

Cawnpore 

Lakhs._ 

Rs. 

63.27 

75.25. 

. REBUILDING OP TBl!l J,AJrULPUB RAILWAY STATION. 

21. Mr. Buryya. KumAI' 80m: Will the Honourable Member for 
Commerce and Railways please state whether the Jamalpur station was 
rebuilt recently T If so, when and at what expense , 

The Honourable lirWyid S'iI1t&D .Ahmad: The rebuilding of 
Ja1Ulpw ,station ,is in hand..It i" estimated to cost Rfi. 12.24 lakhs. 

RBBUILDING OF TR!; JAMAJ,.PUB, A~ VA~ STATION., ,'. 
,'! ~,  ..".' . ~ ~ , ,  J ~ ... , ~ :.h .• ~ ,, ~ ~ ,J  .. J ~ • 

. 22.: ... ~ ,  lt1mulit ~ fa:) ,Win,the' Honourable! Member ·rOT 
~ , and ',&ilways';plei8e; state; ~  sanOtion. 'of, the. Re.iliway 

Board was talum;.fot r.ehtlBCiintf,:theJBnralpur ,stAtion J ~  CfDariers , 
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, (b) What was the estimated cost sanctioned by the Railway Board 
and what was the actual expenditure , ,", 

The ~  Sir, 8e.i1id 81Il.tau.Ahmad.: (a) and (b). The 
fellowillg estimates have been sanctioned by the Railway Board : 

Lakha. 
Rs. 

For rebuilding J amalpur station and ~  12.24 
For rebuilding stadt quarters 11.78 

Government have not yet received a report of the actual expenditure, 
incurred. 

TOLLS CHARGED ON THE E.sT INDUli RAILWAY BBlDGB ON THlII KOSI 
BETWEEN lUMPUR AND MORADABA.D. 

23. Mr. Mohan LaJ. Saklena: (a) Will the Hon()urable Member in 
c.b.arge of Commerce and Railways state if it is a fact that the rate of 
tolls charged on the East Indian Railway bridge on the Kosi between 
Bampur and Moradabad is Rs. 2 per car either way , 

(b) Are Government aware that on the Public Works Department 
and District Board ferries and bridges no toll is charged on the return 
journey if made the same day Y If so, why is not similar concession 
.llowed on the aforesaid bridge f 

The Honourable Sir Ba.iyid Sulta.n Ahmad : Sir, with your permis-
sion I shall answer questions Nos. 23 and 24 togeth,er. The Kosi Bridge 
was opened in 1894. The figure of its original cost is not readily available. 
The amount recovered annually from tolls levied on road traffic using 
tDe bridge is believed to be about B.s. 6,000. but in the time available it 
has not been possible to verify this figure. The position in regard to the 
toll was explained in the reply given in this House to Sir Muhammad 
Yakub's starred question No. 301 on the 18th February, 1935. The 
revenue from tolls &ssists the Railway Department in meeting the main-
tenance charges of the roadway across the bridge. The Railway Depart-
ment feel that these charges are not properly debitable to their revenues 
and that so long as they bear them, the toll is justified. Were the Local 
Government, who are responsible for the cost of road communications, 
to accept liability for t.hMe charges, it would be for them to decide whether 
the toll should continue or not. 

TOLLS CHARGED ON THE EAsT INDIAN RAILWAY BRIDGE ON THE KOSI 
BBTWEEN RA.MPuR AND MORADAB.A.D. 

;24. Mr. Moha.n LaJ. Saksena: (a) Will the Honourable Member ill 
charge of Commerce and Railways state when the bridge on the Kosi 
between Rampur and Moradabad was constructed and whet was its total 
eost' 

(b) How much money has been realifled from the contract money 
for this bridge , " 

tFor answer to this question, ~~ anlwer to uutarred question No. 28. 
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{e) Ia it • fact t:hatno toll is levied en the Phaphamau and the 
Jamna Railway bridges in Allahabad and the Kashi bridge in Ben"res , 

(d) Why is toll at all levied on the aforesaid railway bridge and fret 
ue not allowed like the bridges referred to in part (c) , 

AcTION TAKEN ON RESOLUTIONS PASSBD BY THB INDIAN LBGISLATI'VE 
AssBMBLY. 

25. 111'. :KobaD x.t 8abena : Will the Honourable the Leader of 
the House be pleased to lay on the table a statement ~  the actioR 
taken by Government on the various Resolution8 pUled b1' the Letriala-
tive A88embly , . 

The Honourable lir Nripendra. 8ircar: The information· is beinl 
eollected and wj.ll be laid On the table in due course. 

MOTIONS FOR ADJOURNMENT. 

H UNBlIlB-STluxE OF THlIl A.NDAMAN8 ~ PBISONJ!lB8. 

:Mr. Pr.ident (The Honourable Sir Abdur Rahim) : Order, order. 
There is an adjournment motion in the name of Professor Ranga, who 
wauts tl, move .. the adjournment Qf the business of the House to disouss 
a matter of urgent public importance, namely, the grave situation caust'd 
by the continued mass hunger-strike of the political prisoners in the Cellular 
Jail. Andamans. This motion is now barred. 

'l'bere is also another adjournment motion in the name of Mr. 
L&kshrui Kanta Maitra on the same subject, and that is a.lAo now 
barred. . 

CUA:"lGI!; IN TBllI PROSPECTUS OF THE TRAINING SHIP " DUI'lI'JIIBIN ". 

Mr. President (The Honourable Sir Abdul' Rahim) : After that. 
there it! a motion standing in the name of Sir Muhammad Yakui;. 
He ,\'ishe& to discuss" a definite and urgent matter of public importanoe, 
namely, the change in the prospectus of the I. M. M. T. S. " Dufferlll ., 
introduced recently by the Government of India, which aims at changing 
the character of the institution which was to train boys for 11 Hoa 
career into that of an ordinary educational institution to train hoys 
for ordinary vocations". What is " I. M. M. T. S. " f 

Sir Muhammad Yakub (Rohilkund and Kumaon Division:- : Muhllm-
mll.Qall Rural) : Indian Mercantile Marine Training Ship. 

Mr. President (The Honourable Sir Abdur Rahim) : Is there Imy 
objection' 

'l'ho Honourable Sir Baiyid lultan Ahmad (Member for Commeroe 
IInll Hailways) : Sir, I object to this 011 two grounds, firstly, on the 
ground that it is not a matter of urgent public importance. The Govern-
ment announced publicly in the Council of State on the 25th February, 
1937, their definite decision to make the amendments and they also 
p'lulished the text of the amendments, which were laid on the table 
of the HoWIe. This was on the 25th February, 1937, and the Assembly. 
a8 you will remember, Sir, was then sitting, so that long before the 
Assembly broke up, my friend had ample time and opportunity to 



raise the matter during the last Session. So far ~ this House is con-
ccrllt'd, it was published on the 25th February, 1937. 

Mr. PrIIident (The Honourable Sir Abdur Rahim) : Published itl 
tite O".tte' 

The JIonoura.ble Sir ~ lulu Alnpd: No. Since then, 
Government haw taken no steps whatsoever to change the deci8ion. 
'llhi .. was the subject-matter of interpellations in the Council of State 
and statements were made definitely by the Secretary, Mr. Dow, at tbe 
time and he placed the whole of this changed prospectus or amen<l-
JIlt:nts proposed on the table. 

lIIr. President (The Honourable Sir Abdur Rahim) : When was 
that '; 

The HODOurahle air 8a.iyid lulu .Ahmad : This was on the 25th" 
I'\"uruury, 1937, and it was definitely stated that the Government were 
ge,ing tu make these amendments and questions were put and ~ ~ 
given Oil the 25th February, 1937. 

Mr. President (The Honourable Sir Abdul' Rahim) : No further 
allleHdruents have been made' 

'l'be Honourable air 8a.iyid. Sultan Ahmad: No, Sir, not One word. 
'I.'nerE ~ one other reason why I think it is barred. You will seel Sir, 
from {lage 85 of the Manual that under Rule 12, clause (iv), that 'the 
motion must not ant.icipate a matter which has been previously appointed 
for ceJllsideration ". A Resolution has been put up for discussion in the,. 
HoUlw and we find that it. is fourth on the list ballotted for already. 

Mr. President (The Honourable Sir Abdur Rahim) : What place bas 
it found' 

The Honourable Sir 8a.iyid Sultan Ahmad : Fourth placC:!. 
Mr. PreBident (The Honourable Sir Abdur Rahim) : On the next 

Kesolut.ion day' 
The Honourable Sir Sa.iyid Sultan Ahmad : Yes. 
Sir Mnbammad Yakub : Sir, two objections have been raised by 

t.he IIOJwurable the Railway Member to my motion for adjournment. I 
810 at a lOllS to understand how my Honourable friend could say that this 
was not a matter of urgent public importance. He'could very well have 
I'aised legal quibbles and objections to my motion but he could not any 
t.hat it was not a matter of urgent public importance. 

Mr. President (The Honourable Sir Abdur Rahim) : The matter was 
known to the public, and it ought to have been known to every Member 
of t.his HomlE' when it was published on the 2!)th ~ , 1937. 

Sir Muhammad Yakub : It is quite true that not only in the Council 
of Stntl' but in the Legislative Assembly also thE' quelltion was agitating 
the minds of the Members not only from February last but from a lon,:; 
time since they came to understand that this mischievous game (If 
changing the prospeeil18 of the "DuJferin" was under contempla 
tion. Resolutions were moved in the COWlcil of State and no doubt thp. 
Government said that they had decided to change the ruJes, but thl! 
rnler; were not ehanlZed. 'rhe l'ules were changed afterwards and ~ 
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(Sil Mubammad Yakub.J 
first information about the definite changing of thesetules was· given 
tll the Governing ~  of which I am Ii ~  in AlS'il last, after 
the Asl:iombly had dIspersed (Hear, hear.). Sir, I have got the authoritT 
of thc Secretary of the" Dufferin " with me. In his letter he said that 
the amended rules were sent tdc the members of the Governing Body 
by-his letter, dated the 27th June, 1937. I admit that they may have 
decided within their house or they may have annoUJjced it in the Council 
of Stilt e.'· 

Mr. President (The Honourable Sir Abdur Rahim) ;\ I understood 
that the amendments were placed before the Council of'State. 

Sir Muhammad, Yakub: The amendments were not ~  berole 
the Coullcil of State, but they said that they intended 

IB NOON. 10 make fIIuch amendments. Actually, the printed amend-
nients were not sent to the Governing Body until June and the fact that 
thf:'y had actually made the amendments was eommunicated to the 
Governing Body in April last after the Assembly had dispersed. So, 
before that the Assembly had no occasion to move a motion of adjourti-
ment. If we had a motion of adjournment in the last· Sesaion they 
~  very well say that they had not made those amendments actuall). 

1'hey might have said : " We contemplate to· make those amendments 
b'lt we might change our minds afterwards ", 8.8 the Honourable the 
Lp.ader of the House said just now that the Government can change their 
.opinions every minute or tflTery day. Therefore, I submit that thest 

~ are not valid. 
Mr. President (The Honourable Sir Abdur Rahim) : The HOD01U'-

able Member mUBt meet the objections taken. The Honourable Mem-
ber stated that in the Council of State the Government had decided 
to make part.icular amendments which were then announced. 

Sir Mahunmad, Yakub : Even if the amendments were placed in 
tLe Council of State, they would not take effect until they were published 
Mcorc.ing to the rules. 

Mr. President (The Honourable Sir Abrlur Rahim) : They had given 
thtir ~  

Sir M.uba.mmad Yalmb : I forgot to answer the second objection 
railied hy the Honourable Member- for Commerce and Railways. My 
Resolution is quite different from the motion of adjournment. The 
motioll of adjournme.nt relates to the change in the prospectus whitt> 
my Resolution relates to the non-employment of ex-cadets of the 
" ~  So, both these subjects are quite apart from each other. 
The change in the prospectus is diff·erent from the question of 11OTI. 
employment. Therefore, my Resolution does not bar this motion. 

Mr. K. Bantb&Dam (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural): Sir, I wish to make a statement on the finit point. Even after 
the 25th of February, 1937, there w.ere lots of questions in the Assembly 
and there was 8 lot of dispute about it. As a result of that dispute it 
was ~  that the Government would change their view in this 
matter. 
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1Il'. PruideDt (Tbe Honourable Sir Abdur Rahim) : An adjOIlOl-
ment motion might or might not have been more eJie.etive at that time. 

From the statement made by the Honourable ~  representing 
the Commerce and Railway Departments is is quite clear that the 
Government announced their decision in the CollDcil of State that 
they ',\'ill make certain amendments in the rules relating to the 
.. Dunerin ", and I am also informed by the Honourable Member that 
no further amendments have been made. Theretore, there had ueen 
ample time to bring up the 'lllestion before the .Assembly if it Was 100 
advised by means of a motion of adjournment. I hold that the motion 
is out of order. . 

INADEQUATE ~ A N 01' MUSBALKANS IN CDTAIN PBOVINCUu 
CABINWl'S. 

Mr. Prelkient (The Honourable Sir Abdur Rahim): The nnt 
motion if> by Maulvi Zafar Ali Khan to discuss" the grave constitutional 
crisi!; that has arisen as regards the ineffective and inadequate repre-
sentation of the Mussalmans in the Cabinets of those Provinces .where 
t.hey happen to be in a hopeless minority and w:here their rights of 
rei>rP.scntation which have been guaranteed by clause (c), section 12 
of the Government of India Act of 1935 have been jeopardised by tte 
refusal of the Governor to safeguard them". I have to inform the 
HUUlle that this motion has b.;en disallowed by the Governor General 
on the ground that the motion relates to a matter which is not primarily 
the coucern of the Governor General in COllDcil. 

MR. MUDIE'S ENQUIRY RJDPORT INTO THE BIlNOAL NAOPUB RAILWAY 
AFFAIRS. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : The next motion 
fIJI' adjournment is in the name of Mr. Mohan Lar Saksena. He wanta 
to d18!lUSS a definite and specific matter of urgent public importance 
of recent occurrence, namely, Mr. Mudie's Enquiry Report into the 
BeugalNagpurRailway affairs. I suppose he does not want to move 
it. " 

Mr. Mohan. La.l 8abeDa (Lucknow Division: Non-Muhammadan 
Rural) : No, Sir." 

Mr. President (The Honourable Sir Abdur Rahim) : There is another 
motion of adjournment in the Dame of Mr. Mohan L8.l Saksena relating to 
the AIldamans. That is barred. -

Mr. l'4oh&n :t.l Saksena: As regards the Mudie Committee report, 
I unum'stand that copies of the report have not been supplied to the 
Honourable Members and I would like my motiq,n of adjournment Lo 
IJtaud over till Monday. 

'!'he Honourable Sir Saiyid Sultan .Ahmad : I object to it. 

Mr. President (The Honourable Sir Abdur Rahim) : If the Govern· 
lnent object to it, I cannot help in the matter. The point may be raised 
at tht; time of the diseussion ........... " 

L205LAD o 
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'Mr. I, kttamurtt (Madras City : N ~ ~  : Will 
you rilease: ask the House to give its leave , 

Mr. Preticlent (The Honourable Sir Abdur Rahim) :  I do not know 
if any decision of mine is necessary as regar(is the date for the 
discWl8ion of the Mudie Committee Report. But I thought that the 
Honourable Member (Mr. Mohan Lal Saksena) di_d not want to move 
his motion. of adjournment regarding the report of the Mudie Committeo. 

Mr. Mohan Lal Saksenal: When I said I do not want, to mOve it, I 
thou6Lt. that you were referring to my motion of adjournm6Jlt regarding 
the Audr.mans. 

Mr. President (The Honourable Sir Abdur Rahim) : Do you waut 
to mow it , . 

Mr. Moha.n Lal 8aksena : Yes, Sir. But as the copies of the report. 
have not been supplied, it is no use moVing it todaY.:. I will see that iL is 

~  later on by putting a short notice question. 

MaulaD& Wa.r Ali Kb&n (East Central Punjab: Muhammadan) : 
Sir, we have got a grievance on this side of the House. Nobody can 
hear anything. :Will you please ask those Honourable Members who 
want to speak to get up and speak in a loud "'oice. 

, 'Mr. President (The Honourable Sir Abdur Rahim) : Order, order: 
The motion of Mr. Mohan Lal Sabena is t1\at he wishes to discuss a 
'definite and specific matter of urgent public importance of recent 
<.occnrrence, namely, Mr. Mudie's Enquiry Report into the Bengal Nagpur 
Railway affairs. I understand Ite wants to ,move it. 

• Mr. Mohan Lal Saklena : I do not want to ~  it today, becaulle 
the report is not available. 

Mr. 8. 8&tyamurti: We want to move it, bnt. I am sure several 
Honoul'able Members have not yet got the copies of the report. I got 
my copy only yesterday, and the Leader of my :party got it the day 
before. We request yon to hold it over until the copies of the report 
are available to the House . 

. Mr. .ubp.mmad AIhar Ali (Imcknow and Fyzabad Divisions: 
Muhammadan Rural) : This very morning I asked Mr. Mudie about 
the report, and he told me that the report has been publiHhed and 
Members will not be supplied with copies. That is the state of dairs. 

The Honou:ra.ble Sir Nripendra Bire&!' (Leader of the House) : Sir, 
I do lIot ,vish to make any submission' about the merits of the motion. 
I ouly wish to speak on the technical point as to whether it can stand 
over till Monday. The whole thing was published in the press. 

Mr, B. Batyamurti : Not the whole thing. Only the extracts were 
published. 

The Honourable Bir Nripeudra Bu-car: It was published in May 
last and conies of it were handed over yesterday. My Honourable 
friend,. Mr. Mohan La! Sabena, has been aupplied with a copy yesterday. 

Mr. Muhammad AIhar.AU : I wed for a copy today IlDd I WIlB told 
that it could not be supplied. 



The Honourable Sir Kripendra Sirc&l' :  I did not lILy that Mr. 
Muhammad AzharAli has got a copy. I said that Mr .. MOhall Lal 

~  got a copy yesterday. If he does not want to move the adjouru-
ment motion today, it cannot stand over. He can give fresh' notice aud 
then we shall see what objection there will be for that motion. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : Have copies 
hf'en supplied to all Honourable Members t... . 
The Honourable Sir Nripendra Sirc&l'{"if it is going to be the rule 

that w)lenever a motion for adjournment. ill ~ on any document 
everyone of the Honourable Members must ~ a copy, then, 8u', 
011 vurious adjournment motions which were raised, for instance, on 
newt;paper publications and so on, we do not each one of us receive a 
copy from the Mover of the adjournment motion. I submit that to 
insist 011 supplying copies to every Member will be setting up an ~  
workable and impractical procedure. . 

Mr. Preliclent (The Honourable Sir Abdur Rahim) : The Mover of 
the motion has tc:> make himself responsible for stating the facts correctly 
before the House, he must be ready with all the fact6 before he makes Wii 
motion. 
The Boncnu· .. ble Sir NripeDdra Sircar : The Mover, Mr. Mohan Lal 

Sabena, has got a 'copy. 

BIr. 8.lr.tyua1ll'ti : May I make one submission t The whole report 
~ not published in the PreP. Only certain extracts were published 

jll the newspapers. My second submission is this. When a motion ill 
made nnd admitted by you, the motion is disc1l88ed' by the whole UOuae. 
It is not discUBlled by one Member alone. Every Member 
hilS got to make up his mind, how to speak and how' to 
vote o.n that motion. My next lliupmission is that tm. motion 
is not hased on any newspaper publication. It is based on a publicatioll 
made by the G9vernment of India. If it was based on a newspaper 
publication, I can quite understand that nobody can say that evt)ry 
Member of the House should be supplied with copies of such publi-
cation. In the present instance, this is a pUblication of the Govern-
mc.nt. On a matter of such great importance, when a notice of motion 
for adjournment is given, in order to enable the whole House to have a 
useful and informed discussion, every Member should be supplied with a 
copy. _ 
Mr. Prament (The Honourable Sir Abdur Rahim) : Has any date 

bcen tixed by Government for the discussion of this report , 

Mr. 8. Batyamurti :-No date has been fixed with regard to this report. 
It is only in regard to the Wedgwood report, that a day has been allotted. 
T':!i& is R matter which is agitating the minds of a number of people. 
This report questions the bona fides of an ez-Member of this House, who 
18 now occupying the position of a responsible Minister in Madras. 

Mr. President (The Honourable Sir Abdur Rahim) : Do the Govern-
ment reluse to supply any more copies' 

lIIJ'. S. Batyamurti : Th,e Government did not supply any copy, until 
it waR asked for. Yesterday my Leader got a copy. Today, my 
Honourable friend, Mr. Muhammad Azhar Ali, lIays that he asked for 
a copy but he was refused. 
L20SLAD c2 
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Mr. PnIldent (The Honourable Sir Abdur Rahim) : You-.want this 
adj.ouMln;tent motion to be postponed till tomorrow on the ground that 

~  did not supply copies of the report to ~  Members. 
But are the Government bound to supply copies ~ _ every Member t 

Mr_ S. 8&tyamurti: I submit they are morally bound, whether they 
aru legally bound, I do not know. There is no ~  But, surely, if the 
Government treat the HC1Use with the respect due ~  it, they must suppl) 
tIOpics. 'l'he ~  of the mntion, namely, railway disputes, 
nnd, fll 011, have come before the House so often. The Government tbem-
sd\-es appointed a committee to enquire into these disputes. In .. dew 
Gf the buggestions made now, I submit the Government are morally bouud 
t.o supply copies. 

:Mr. President· (The Honourable Sir Abdur Rahim) : Supposing I 
take It up tomorrow, how does the matter stand t f'hey may not supply 
all the Members with copies. 

Mr. S. 8a.tya.murti: t suggest that it be take»: up on Monday next. 
In the meantime, I request the Government to supply copies to all 
Honourable Members. You have a right to see that the business of 
the House is conducted intelligently and carefully; and, from .hat 
point of view, you can certainly tell the Government that they must 
supply copies of the report to all Honourable Members_ I suggest it 
!nay ue taken up on Monday morning. All Honourable Members can 
read the report in the meanwhile, and then can make useful contributions 
to the discussion. On the merits of the motion there can be no obJection. 
It is a technical matter. It is in your hands to waive the objection ('n 
the ground of urgency_ You, yourself, Sir, have waived the objectiOl:' 
of ~ , on one or two occasions before. . 

Mr. Preaid.ent (The Honourable Sir Abdur Rahim) : But that was 
on t}le ,round that some particular information was not readily availab!p, 
at the time when the motion for adjournment wa.El. JOade_ 

Mr. 8. 8a.tya.murti: Similarly on this occasion, the information 
conta;l1eu in this report is not available to all ~  Members of 
tllit:o Huuse, as it ought to be. Therefore, my submission to you is thIS. 

Mr. President (The Honourable Sir Abdur Rahim) : When was the 
notice of this motion given' 

Mr. B. 8&tyamurti : I believe on the 23rd August. 
The Honourable Sir Nripendra ai.roa:r: I will not enter into any 

furl.her arguments. We have no more copies available to be supplied. 
We ~ not propose to supply and we cannot sul?ply any more ~ 
eyen if the matter is allowed to stand over till Monda.y. 

Mr. Koha.n La.l 8a.kseD& : I am prepared to supply extracts from 
this report on Monday morning to all Honourable Members. 

Mr. President (The Honourable Sir Abdur Rahim) : The HonouI-
IIble Member ought to have done that before. -

Mr. Moban LcIl. 8a.kBena : How could I have done it without reading 
t]le report , 

Mr. President (The Honourable Sir Abdur Rahim) : Then how did 
l'on hllppen to giv(' notice of this motion if you had not ~  tbe J'eport , 
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Mr. Bhulahhai I. Delat (Bombay Northern Di.vision :' Non-Muham· 
tnadan Rural) : Because we saw short extracts of the report in the new!>-
paperll. 

Mr. President (The Honourable Sir Abdur Rahim) : I think this 
canlJ(rl stand over till tomorrow or till Monday ~  

Mr. Moha.n La.l BakBeDa: In that case, I.-.J\'ill move it today. 
The HODourabie Sir Ba.iyid Sulte Ah .... : Sir, 1 have another 

objection to raise with regard to this motion.1O fl'he House is now asked 
to cr,IlKiuer Mr. Mudie's report with respect to the·13. N. railway affairs. 
80 f&l' us the Government are concerned, there is n9 motion condemning 
their action. The report was submitted by Mr. Mudie as he was appointed 
tll consider whether after the settlement of a certaiti strike in the Bengal 
NagplJr Railway, the settlement had been implemen.ted by the Agent of 
that railway. He has submitted his report and it has been published. 
The rt'port is in the hands of Honourable Members. 

Some Honourable Memben : No, no. 
The HODourable Sir 8a.t.yid Sultan Ahmad: Sixty-five copies have 

already been made over to Honourable Members. 
Some BODourable Members: Not to the non-official MemberR. 

l'trhaps they were handed over to Government ~  

Mr. Preaiuat (The Honourable Sir Abdur Rahim) : To whom 
were the copies distributed , 

The Honourable Sir Saiyid Sulte Ahmad : I am sorry I made a 
mistake. These copies were sent to the Press as well as to some of 
the Members. 

Mr. PresideDt (The Honourable Sir Abdur Rahim): How many 
C!opies were actually distributed' 

The Honourable Sir 8a.iyid Sultan Abmad : E.very one who asked 
for A copy was supplied with one. 

Prof. N. G. B&nga. (Guntur cum Nellore : Non-M;uhammadan Rural) : 
Myself and my Honourable friend, Mr. Gad gil , asked for copies. We were 
not supplied. Just now my Honourable friend, Mr. Muhammad Azhar 
Ali, said that he too was not supplied with a copy when he asked for 
the 88ll1e. 

Mr. President (The Honourable Sir Abdur Rahim) : I want to know 
nle number of copies that has been supplied. 

The Honoumble Sir 8a.iyid SuIte Ahmad : Some copips were 
supplit!d. My other object.ion is this. It is not suggested in the moti'Hl 
for 8(ljournment as to why this report is to be considered by the House. 
H it If! to pass a vote of censure upon the Government for any action 
that they have done, it should have been ~  in the notice. No 
mention is made of it in the motion at all. 

Mr. PresideDt (The Honourable Sir Abdul' Rahim) : Is there any 
~  for a motion of thia,sort! .W;a.s-there any adjournment motion 

to consider ~  report of an: ~  bke thJ8 '.: . , ~  ~ . 
. ne'Jl'aOm.1t1e , ~  N ~ ~  of. ", -!'.: 'lj 
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~  '(The Honourable Sir Abdur ~  I ;rant to lDtOW 
fr(ljn the Honourable Member, Mr. ~  Lal Sabena, what ~  he_ 
hal:i for the objections raised. Is there any precedent for such a motIon t 

Mr. Koha.u Lal S&kseDa: I think there was a motion for adjourn-
mt-f.t relating to the Otto Niemeyer enquiry report. There was also a 
motion for adjournment regp.t:'4ing the findings of. the Amery tribunal, 
if I remember aright. .', 

Mr. N .•. Joshi (Nominated Non-Official) : May I riSe .. to a point 
of order 1 'I'his officer, Mr. Mudie, was appointed, by the Government 
of India to enquire into certain allegations made by the ~  of 
the .Bengal Nagpur Railway Labour Union. When an officer was 
appointed to enquire into the allegations, the Labour Union expected 
that certain of their grievances would be removed, by the Government 
of India after the report was received. These grievances were ::1Ot 
redrcsstld .... 

. Mr. President (The Honourable Sir Abdur Rahim) : But that is 
not mentioned in the notice. 

Mr. N ... loshi: But the report deals with all those grievances. 
Mr. President (The Honourable Sir Abdur Rahim) : The Honour-

able Member can give fresh notice of an adjournment motion covering 
those points, if he likes. This is the first time within my knowledge that 
a report of an inquiry of this nature is sought to be conaidered by the 
House on an adjournment motion. There is no mention of any specific 
recommendation which has been accepted by Government and which is 
considered to be wrong by the Honourable Member who has given notice 
of this motion ; but it is a sort of roving discussion that is sought by this 
motion, covering the entire report. I have not been supplied with any 
precedent for such motion and, so far as I am concerned, I do not know 
of any. I, therefore, rule that this motion is out of order. At the same 
time I think Government might consider whether time could not be found 
for the purpose -of enabling the.House to discU88 this report. 

OPERATIONS ON THE NORTH.WEST FRONTD!lR. 

Mr. President (The Honourable Sir Abdur Rahim) : The next motion 
stands in the name of Mr. Satyamurti who wants to discuss " the recent 
costly and futile operations on the North-West Frontier". This has 
been disallowed on the ground that it cannot be moved without detriment 
to the public interest. 

There is another motion of the same kind in the name of Mr. Abdul 
Qaiyum who wants to discuss "the continuance of the N<lrth-West 
Frontier military operations, with the aid of aerial bombing, involving 
loss of life and property, and heaVy and futile cost to the Indian exche-
quer". This has also been disallowed by the Governor General on the 
ground that it cannot be moved without detriment to the public interest. 

PAUOI'l"!' 01' MuSLlJ( N~ IN CDrAIN PBovtM0B8. 
.. ', "." . '" -, . - .,. " . 

Mr. Prelident (The HonourableSir.Abd.·ur RQ.iDLL: 'l'Jienexi ~  
in the name of 8tr 'I1tlJ1amm'ad. ~ ~~ ~ , ...... the"'·"l!\1I6 ot 
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the·,GovemmeDtt to earry out the Government of lndia,4ct" 113.5 •. in ~  
&pirit by approving the appointment of Muslim Ministers in the United 
.PrQv·mee», Bihar, Bombay, Centrlll ~ and Madr ... who ·do J,lot 
represent the political views of the Muslim community hi general 'and 
\'I'ho do not. command their confidence, and for taking no action in Orisaa 
where no Muslim Minister was appointed in spite of the earnest demand 
of the Muslims of that province". This. ~ been disallowed by the 
Governor General on the ground that the m&t¥on relates to a matter which 
is not primarily the concern of the Governor General in Council. 

REPORT OF THE RoYAL COMMISSION ON PALl!8TINE. 

•. President (The Honourable Sir Abdur Rahim) : The next motiol1 
also is in the name of Sir Muhammad Yakub who wants to discuss "the 
failure of the Government of India to represent and place before, the 
League of Nations the strong views of the people of this country on the 
report of the Royal Commission on Palestine, particularly their recom. 
mendation for the partition of the Holy Land which has created so much 
resentment among the Muslims of the whole world including India. The 
failure of the Government of India came to the knowledge of the House 
onl, this morning ". (i.e., 24th August) "through a reply given by the 
Honourable the Home Secretary in the House". This has been disallowed 
by the Governor General ·on the ground that the motion relates to a matte 
which is not primarily the concern of the Governor General in Council. 

Jlla,ula.D& Z&far Ali -Khan': Then, whose concer.a are these dain , 

THE FEDERAL COURT BILL. 

Mr. PreBideat (The Honourable Sir Abdur Rahim) : The House will 
now take up consideration of the motion : 

,t That the Bill to empower the Federal Court to make rules for regulating the 
.. rvtee of proeellllr ill11ed 6;r the Court be taken into eOllllideration." 

Mr. Sri Pra.kaa& (Allahabad and Jhansi Divisions: Non-Muham-
ptadan Rural) : On account of the failure to move their motions on the 
part of two such friends, good and true, as Seth Govind Das and Mr. 
Ananthasayanam Ayyangar, from whom I expected elucidative speeches on 
the Rubject, I feel it my painful but imperative duty to oppose this Bill. 
I shall try to speak with as little passion as possible. From the speechell 
delivered yesterday on another ~ , I feel that there is no room for 
patision in this cold atmosphere where perhaps we are all Kantian 
philosophers who must only depend on intellect and never indulge in 
f'!motion. When, Sir, hunger-strikers could be allowed to ..... 

Mr. PreIident (The Hoootrrable Sir Abdur Rahim) : There is 
nothing about hunger-striken in this Bill. The HonoUl'&ble Member must 
coDilne himself to the Bill before the House. 

1Ir. iii JInkua : I was only trying to explain ....• 
xr. :PNIIIdIIlt me. Honourable Sir Abdur Rahim) : I do Dot think 

tbeBeU.ie .... .ata say-neb apt&1atfiaj '::(baqlMrJ); '!. , ~  , ~~ 
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1Ir.1ri PnbIa: Sir, avery speech or literary production must have 
.omeintroduction. 
1Ir.· PrIId4eDt (The Honourable Sir Abdur Rahim) :  I think we have 

had enough of introduction already. 
'Mr. Sri Prakaaa.: Well, Sir, I will make one statement of fact wh.ich 

I hope you will be plea.sed to regard as relevant and that is that I have had 
learned lawyers coming to me. ~  yesterday trying to explain to me the 
lUlplicationa of this Bill and trying to dissuade me from opposing it. For 
their sake as well as for the sake of this House I want to make a con-
fession which I have been wanting to do for some time, and that is that 
I am no fool. (Laughter.) I understand the constitutional and legal 
implications of such things; and I want to confess straightaway that I 
am not here to help Government to get over the constitutional discre-
pancies of their own creation. I understand, Sir, that when so-called 
autonomy has been given to the Provinces, situations may arise where 
one Province has some difference with another Province, and a third party 
has to be found to adjudge the difference. I also understand that some 
60rt of a federal court has to be set up under the new Act; but, Sir, I am 
not here to find out what difficulties the Government may experience in the 
future and to help it to tide over those difficulties by accepting something 
which we ~  rejected in principle. So far lIB I know, Sir, the federal 
structure of the Government of India Act has been rejected ·by the Indian 
people ; and as such, anything that savours directly or indirectly of federa-
tion, ~ which requires direct or indirect support of this House .in 
the matter of federation, must have our opposition whatever may happen. 
Yesterday, Sir, in connection with another Bill it was said that if the Bill 
were not passed there would be chaos. I asked again and again where the 
chaos was between the 1st April when the new .Act came into Jorce and the 
25th of August when we were discussing that Bin ; but there was no reply. 
In connection with this Bill also I shall be told that if we do not pass t;J:ris 
measure, there will be cha()S. . The Government has a habit·· always of 
telling us that unless we agree to a proposal which Government brings 
forward, there will be ~ ; but really no chaos comes about, much as we 
1fish it would. Somewhere in the Government of India Act there will be 
found sufficient provisions by the Government's lawyers which would 
enable all so-called chaos to be avoided ; which would enable those who 
bave forced the federal structure upon us, those who ]lave already forced a 
Federal Court upon us, to find out how the processes of those Courts will 
be served in the various provinces. The sole purpose of this Bill, ~ , 

to me it seema, is just this, that the processes of this Federal Court should 
be properly served in the Provinces. What do I care whether these 
processes are properly served or not ; what do I care what the Federal 
Court does or not ; what do I care whether a Federal Court functions 
at all or not T We are here against the whole scheme of Federation and 
all that is envisaged by it. With the help of this Bill, as with the help 
of another Bill YMterday, Government is merely trying to get our consent 
indirectly to its scheme of Federation; and I am 8Ol'l'Y to find ~ 

various persons who really ought to bow better,· are being caUlllht in 
the net. I ask my ~  ~  on th,is side: let us tpro]V .out ~  
Bill ; let the Government ~  own jUice'; lei'ffiem do-·What·;tlleJ tile . 

. ~  the ft,rst tim •. thet -1: ~  .'. ~ ~~  ~~  'A'fI 
ObJects and ~,, ~ ~~  , ~, , ,. ... . i 

. ' ... . . -
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Iature. I had no idea, Sir, that on some dark midnight I was suddenly 
~ from a Member of the Indian Loegialative Assembly to which 

1 was legitimately elected, into a Member of a Federal .Aasembly, of 
which I have no knowledge, and for the membership of which I never 
stood. Where is the law that has trllDBformed thiol hontllt .Assembly into 
a Federal Legislature against which we have always been fighting' 
Surely ID! old ~ ~  ~  Mudte, ~ hal laaow.D. me for 17 Jears, as he 
started h18 offiClal hfe m my CIty of Benares, should have told me that 
my position was being transformed from that of a legitimate Member 
of this House into an illegitimate member of an<Jther House. If I had 
been informed of that in time, I should oert&inlJ have considered my 
position. I must consider it even today with the help of my Loeader, 
because I have no idea of continuing as a member of the Federal .Assembly 
dDder the new Act ; and if the Act makes thia a F.ederal Legialature, I. 
really have no desire to continue here. I hope, Sir, that there is some flaw 
somewhere; and that the same will be remedied. I should think that it is 
Lhe duty of the Government to consider the desirability of taking the 
consent of the Members of this House as to whether they want to continue 
to be members of the Federal Assembly or not before turning them into 
such. It is a most surprising thing that section 215 of the Government 
of India Act of 1935 should be referred to in the Statement of Objects 
and Reasons attached to this Bill saying that the said section provides for 
the Federal Legislature to make provision about eertain things. Are we 
that Federal Loegislature' Where is the law that makes us so 7 The 
Federal Court was not established with our consent j the Judges were not 
appointed with our consent, and, so far as I know, Sir, this Federal Court 
is hanging somewhere in the air without anything to do. A large amount 
of money is being spent on the Judges and the Court without our oonsent 
and without their having any work to do. They are there evidently for 

~  to turn up so that they may justify their existence. When the 
country and that part of the House which represents it, are against the 
whole scheme of Federation, how can we directly or indirectly give our 
support to Federation or to a Federal Court 7 After we pass this Bill, 
the Government can always come forward and tell us : " Now that you 
have passed a Bill for the proper service of processes of the Federal Court, 
you have naturally accepted the Federal Court, and since you have 
accepted the Federal Court, you have also accepted Federation with all its 
liabilities and implications ". Sir, I do not want to be caught in that 
net ; and I hope some one will save ms from it. 

Then, Sir, personally, as I have often expressed in this House, I am 
always very suspicious of courts and their processes. It is not, Sir, 
quarrels that create courts ; but it is the courts that create quarrels. The 
larger the ~  of courts. the larger the number of lawyers ; and the 
Jarger the number of lawyers, the larger the number of quarrels. If ~  

proof of that were needed, it is implied in the Bill itself. There is 110 
quarrel between' Province and Province. They are all happy . You want 
to Mtablish a Federal Court. lest there should be quarrel. Then it will be 
in the interest of la'Wyel'8 to create quarrel. ; and Provinces will begin to 
quarrel; and the .Fledew.Conrt .will begin tofunQtion. Sir, it is. said 
that a' flCDlO.lill H1ch;Court J~ of Qaleutta aftel" giving Letters or. 
AdmintetdttioJJ.'for.qMt&te:.end..after aigiWIg hiJ jueJpaent ~  : "Well, . 
1 believe this estate too ~ many' ~ ':JViUIJol' ·.M J ~  ~J ,  t_ 
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[¥r. Sri· Pnkasa.] 
attorneys ".(LaUghter.) So, Sir, while 80 long they were satisfied with 
dividing . among themselVes the: estates of private iD.dividuals,--and I 
myself W88 able to save my own estate b7 the skin of my teeth,""'""I believe 
they' will now be dividing up the Provinces. . . .. . 

. ~  O. ~ ~ , ~  J ,~ .. : ~  Otlicial) : ~ my 
fnend get the' help of a lawyer , " . 

Mr. Sri Prakasa: I for my part feel perfectly justified. in trying to 
nip in the bud all p068ibilities of mischief. If we now throw out this 
Bill, we throw out all possible processes of the Federal Court ; and when 
we throw out all possible processes of the Federal Court, we shut out all 
inter-provincial quarrels ; and the Federal Court itself cannot function. 
When it cannot do 80, the Federation; itself cannot come ; and we shall be 
saved from a great disaster. 

Sir, I can understand the impatience of my friend, Mr. Sen. I have 
had something to do with him also. I am sure, Sir, he regards the 
profeeaion he represents aa very noble. 

8ardar 8a.ut Singh (West Punjab: Sikh) : 9f course it is. 

lIr.· Sri Pra.k:IA.: And the I. C. S. gentlemen regard their serviee 
also as very noble. No wonder, Sir, that I too begin'to regard landlordiam 
as very, very noble indeed. I strODgly oppose this Bill. I oppose it on 
the definite principle that accepting th.i& Bill means at the same time; 
whether you like it or not, accepting the scheme of Federation ; and as 
soon·;&8 we accept that we throw to the four winds ell our talk and argu-
ment of many years past against Federation and against all that it implies. 
If we plUl8 this Bill, no Member on this side of the House will be able to 
come fOl'ward-and I warn my friends who are sitting on this aide of the 
HoUlle and who may also be under the influence of law.and lawyers-no 
one of us will be able to come forward before the pUblic and say : we are 
against Federation. ThiB Bill will be thrown in our faces. We shall be 
told : " When there was a Bill about the service of the processes of the 
l"ederal Court, you supported it. That means you supported the Federal 
Court. That means you supported Federation' '. Well, I know that 
lawyers can be on one side on one day and on another side on another day. 
It is possible that they will find some arguments aga.iJlst what I am saying. 
But as an honest, straight man-and that is all that I claim for myself-as 
an honest, straight man, I shall never be able to stand before anyone 
and say : " I am against. Federation ", if I were to give my vote in 
favour of this Bill. I speak as an honest, simple man. The Honourable 
the Law Member contested the other day my statement that I was only a 
simple villager ; and asked me if J was that, what was he' My answer 
is that if 1 was a simple villager, he is a complicated laWyer. (Laughter.) 
That is all t.hat I can say. As 8 simple man, I 8&y that the moment J vote 
for this Bill J vote for Federation ; WId as I am against Federation I shall 
certainly not vote for this Bill. Mr. Satyamurti wants me to see Rome 
treatises that he has got in his hand. I am Dot going to look at them. I am 
a aiinpJe 1I1an and. I. speak of simple ~, straight ud. honest.; ~  88 
lOOn 88,1 vote for ~ Blll ~ ~ that I have Clrtofr my':luiii.ut; and J'r[lh811 
never:'be able to apMk againatPederation·again.·' That.is .tbe, prinaple 
whieh: I·.ant to put'·before'" ...... '" .. t", ~ •. '" 'H1'i ~, ,~  
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Then r want to spe&.k of the practical effects that Will f.uow, 'the other 
may be regarded aB only a theory. The practical -effect is that we are al.io 
supporting the methods that' may be adopted by the Federal Court in 
scnding out their processes ; and in forcing Provincial Governments and 
provincial authorities to serve those processes. I do not see any reason 
why Provincial Governments and provincial authorities should be forced 
to play second fiddle to the orders of the Federal Court, and help in getting 
their summonses and their processe8 served. Why should they' If they 
are autonomous provinces, they may just as well say : " We are not going 
to do anything of the sort". If they want to serve these processes they 
Inay do so, but if they- do not 'Want it, why should they be forced to do it i 
and why should we, by the back.door of this legislation, compel Provincial 
Governments to do thinga that they may not want to do' I, therefore, 'on 
e,'ery ground that I can think of-moral, political, material--cannot find' 
one argument in support of this Bill i and I hope that this House will give 
due consideration to the point of view that I have ventured to put forward 
before it. Let it throw out thill Bill, and let Government do what it likes 
ill order to fulftI its own nefarious purpose in regard to Federation, Federal 
Oourt and the autonomous provinces. 

Mr. 8. '8atyamurtt (Madras City: Non-Muhammadan Urban) : 'rillS 
is the fir.st tiule, that I rise in a somewhat anomalous position. Nobody on 
these Benches speaks against a point made by another Honourabletriend, 
especially by an esteemed friend of mine like my friend, Mr. Sri Prakasa. 
There is one point that ought to be made clear. If this Bill is passed 
by this House, it cannot, and it does not, mean a vote in favour of the 
Federation. I am entirely at one with my Honourable friend, Mr. Sri 
Prakasa, as all Congressmen are bound to be and I hope 88 all Muslim 
Leaguers are bound to be also, when he says that we are all against this 
unheard-of Federation. I' do not want to make the slightest reservation 
about it. But I want to invite his attention, if I may, to one or two 
sections. I may also claim to be as simple as he ill, except that I sometimes 
read Acts and he does not. Section 204 of the Government of India Act, 
1935, provides : 

" Subject to the provisions of thi. Actl the Federal Court shall, to the eze1ulion 
of any other court, have all oripal juriadlctioD iD any dilpute betweeD lUly two or 
more of the foDom, parti .. , that i. to say, the FederatioD, any of the Promclll or 
any of the Federated 8tatlll, if and in 10 far lIB the diapute involvllI any question 
(whether of Jawor fact) on which the e:l:iltenee or extent of a legal right depend •. " 

Therefore, omit the word" Federation ", omit the words" Federated 
States ". and then it will read, in all disputes between the Provinces, the 
Federal Court has an exclusive jurisdiction. We cannot wipe out the 
Provinces. We are governing six Provinces and we are hoping to govern 
another Province before the end of the month, and before the year is out, 
we hope that we shall be governing all the eleven Provinces. Between 
these eleven Provinces there may be inter-provincial disputell, and you do 
want a Federal Court, because the Act provides that that Court shall ha"e 
exclusive jurisdiction to the exclusion of any other Court. 

1Ir. ~ ~ : Do you accept the ,Act' 
Kr:. I. ~ : We accept the Acrt to Iibme extent; andtbllt. iir 

wbT..·,W.t ~ ~  iD the Provin088. to tbJ.t este1tt.· ... ., 
~ ;' I ~ ~ ,~  God' ", 
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•. 8.1IMyuam1ii : Nor am I. But we discuss public questions on the 
merits of thOle questions, and not whether you or I administer the Act 
or not. I do not want to be offensive to my Honourable friend. Weare 
~  friends, .nd I want that we should pull together always. There 
is Ill) need for emotion or misunderstanding between us. The law is there, 
and, if tomorrow two Provinces go before the Court, how are the summonses 
to be served' That is the simple point. If my Honourable friend wants 
the Federation to go, I want it also to go. Does my friend want to say 
that, in inter-provincial disputes, the Federal Court shall not have its 
summonses served , \ 

Mr. Sri Prakaaa: I want independent provine .. 
Mr. S. Satyamurti: I do not want independent provinces. This 

country is already· being split up into various provinces. We want a 
united, strong, self-governing India, to face the rest of the world. I trust 
that I shall not be tempted to say anything in temper, because, after all, 
it is very important that we should discuss this question, purely from 
t.he point of view of construing the law and not import any irrelevant 
considerations. I have risen, MT. President, simply to make our attitude 
clear. A vote for this Bill does not mean a vote for Federation. It only 
means that we recognise the existence of the Federal Court. for inter-
provincial disputes,. and we feel that it must serve its summonses through 
the ~  agencies. That is all. It does not mean a vote for the 
Federation. The passing of this Bill does not mean, I may assure my 
Honourable friend, Mr. Sri Prakasa, that we are acquiescing, either 
directly or indirectly, expressly or impliedly, wholly or partially, in any 
scheme of Federation. We do not want it, we want it to go, but this vote 
simply means that in inter-provincial disputes the orily Court which has 
got sole jurisdiction under the existing Act,-till not merely this section 
but the whole Act is repealed or amended-should have power to direct the 
High Courts to serve its processes. That is our attitude. 

llaulaDa Zafar Ali Khan (East Central Punjab: l\{Uhammadan) : 
I feel very strongly on the subject which is being discussed in connection 
with this Bill. I want this Bill to be thrown out. Speaking on behalf of 
nine crores of Muslims on whose pulse my finger has been for the last 
thirty years, I think I am justified in claiming that I represent their views 
when I say that they do not want this Government of India Act. They 
are against the Act, much less the Federation. Where is this Federation f 
The Mover of this Bill presupposes its existence. It is nowhere. When 
there is no Federation, why should there be a Federal Court and why has 
this trouble come over us. It is all the doing of the National Congress. 
The National Congress declared from the house tops that they ·were out 
to wreck this constitution. 'We want to have a Constituent Assembly 
which will make its own constitution. We will free India from the clutches 
of the foreigner. We will emancipate India and have our own law'. 

Mr. R.I'. Kudie (Government of India: Nominated Official) : May 
I ask, Sir, how all this is relevant to ~ Bill , 

Mr. President (The Honourahle FHr Abdur Rabim) : The Honour-
able Member is opposing the Bill on the ground that it mMr1B 8&nctiorifrig 

~ , N J , ,~ ~ ~ ~~~ tp ~  . .; . , '.. J~ ~ ~ ~ 
lfaa.laBa. War MtDu·: 1 hav.e ~~ N  

CODgress declaring in 80 maDf ~~~ ~  ~,~ ,r"P1l ~ ~~ ~ ,  
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in this Constitution. When India was ringing with this Cl'1, 8uddenly 
there' oame a tJ9lte fllC6 and they said " So far as the provinces are con-
cerned, we accept this Act and we are prepared to work this Constitution 
within the .four corners of the Constitution provided that the Governor 
gives an assurance that he will not interfel'e in our day to day work ". 
Then office acceptance came. There was a large section of my fellow 
countrymen who are deadly against -this principle of accepting offices 
under this Brit.ish Government. Controversy raged for some time, and, 
later on, all their ideas of liberty and independence bowed before the 
superior wisdom of Mahatma Gandhi who laid down a certain law and 
everybody bowed before him. So, they accepted Provincial Autonomy, 
became Ministers and began to rule in the six Provinces. 

Mr. Sham Lal (Ambala Dh'ision : Non-Muhammadan) : You want 
Mussalman ministers T 

llaula.na Zalar Ali Khan : I am not talking of Mussalmans. Only 
the other day, the President of the Congress said that anybody who support;, 
Federation is a traitor to the country. But now, I am startled to find 
.Mr. Satyamurti saying" We accept the principle of Federation ". 

:Mr. 8. latyamurti: I beg your pardon. On a point of personal 
explanation. I made it perfectly clear that I am. against Federation root 
and branch. I say that the Federal Court has got jurisdiction under the 
Act in inter-provincial matte1'8 and it must have power to serve summonses 
in matters relating to disputes between Provinces. I am 811 much against 
Federation, as my friend is. 

llaul&u Zafar Ali Khan: Today the idea of Federation. is 
accepted in some form or other. (C";es 01" No, no ".) 

lIrIr. a. ktyamurti: If you cannot learn, I cannot teach you. 
Maulana Zalar Ali Khan : You have accepted a part of the Govern-

ment. of India Act in 80 far as it concerns the Provinces. The time will 
come when you will accept this idea of Federation and aecept the Federal 
Court. So far as the Mussalmans of India are concerned, they have 
gained very little by this Act and we know how they have been treated. 
They have been very shabbilr treated and we know to our cost this law 
of the majority ruling the mlDority and the weaker going to the wall. I 
expressed my resentment in very mild language, as my Honourable friend, 
the Leader of the House, as.sured me. When I was out of the Council, 
I used very vitriolic language but when I came here he was lurprised to 
6nd that I was milk and water. So, the Mussalmans find that they ~ 
under the rule of the majority. There is no place for them. Let ail the 
world'know through this House that we, MuBS&lmans, are a distinct nation 
in India. We are a self-sufficient nation. We have got certain traits. 

Mr. Brojendra !fa.rayan Ohaudhury (Surma Valley cum ShiIlong: 
Non-Muhammadan) : On a point of order. Is this relevant T 

Maula.naZafar A.li Khan: The National ~  represents the 
Hindu nation: We are a nation by ourselves. In all matters affecting the 
honour of this country, affecting the emancipation and independt"nce of 
this country, we are prepared to co-operate with them loyally. but if thp.y 
have taken it for granted that we will merge our identity with. theirll, they 
~  wrong, they are mistaken. All a nation, .we stand for com pIc tr. 

mdependence. My people stand for complete mdependence, and I finil 
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lMaulana Zafar ,,~  .1'" " , 

that thOle wJao ilidulge in tall talk about· complete .iDdependenoe do not 
mean wJaat, they say. 

'tIr. President ('rile Honourable Sir Abdur Rahim) : I do not think 
the Honourable Member ought to go on in that strain: I understood that 
bis theme was that, if this Bill is passed, it would be sanctioning Federa-
tion by implication, to which he was opposed, and I do not think he ought 
to IrO into other extraneous matters as he is doing. 

Jlaulana Zafa.r Ali Xha.n : All right. Federation will come in 
only when the third part of India, which is called Native India, accepta 
this principle of Federation and hitherto I am not sure whether the Native 
States accept this principle of Federation and intend to join it. There 
are people, I am told, who are finn in the conviction that some of .the 
Native States will not join this Federation. So, unless the 'Native States 

, ~ it, how can you presuppose the existence of an inlltitutioD which is 
still in the dreamland. So, the Bill is premature and, therefore, to diseUSii 
it and make speeches on' it is inconsistent and irrelevant. Therefore, J 
must declare my, firm resolve to oppose this Bill, tooth and nail, and 1 
trust it will be thrown out. 

'Sardar Bam 8iDgh : I had no intention to intervene, in this debatE'. 
beeau:se when I read the Bill I thought it was a non-controvel'8ial sort of 
thing. At the same time, it is difficult to imagine hoW' this Bill is con-
nected with what is known as Federation which is yet to come. One· can-
not ignore the fact that the Federal Court is in existence. Judges of that 
Court have been appointed and the Court will begin to function from 
October next. The Bill relates only to this much, to' help them in their 
functioning. That is all. When my friend, Mr. Sri Prakasa, made a con-
fession today that he was not a fool, I thought he was speaking the truth 
but by this day's speech he has set me seriously thin}dng. Really, he h80 
preached a Bermon to the lawyers, he has preached a sermon, he says, to 
those who are putting up quarrels amongst people and thus making money. 
I really could not understand what has that to do with the serving of 
processes which have to be issued from the Federal Court in order that it 
may function. 

Kr. Sri Prakua: May I ask my friend whether these processes 
1 • II will not be the result of the quarrels that they will have 

. . created t I am. not such a fool as he thinks. 
Sa.rd.a.r 8a.nt Singh: Still one is unable to understand the plea. 

There is the Government of India Act. That is a fact in itself, it is on the 
Statute-book till it is repealed. Under that Act certain Provinces have 
been given autonomy. Supposing there is a difference of opinion as to tht! 
interpretation of the powers between Province and 'Province, who is to 
decide that difference of opinion f One Premier cannot go to the Premier 
of another Province and ask him to settle the matter there and then. 

Mr. Sri Prakaaa : They must settle things as members of a family; 
settle things amongst themselves. They can set up arbitration. 

Sardar Sant Singh: Power should quite logically be given to the 
Federal Court to come in between and decide the matter in issue. In that 
caire, supposing my friend's Province. the United Provinces, finds itself 
in conflict with the Punjab. Well, in that case will SirSikandar go to oar 
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friend, Pandit Govind Ballabh Pant, and ask him to settle the matter with 
him Y 

Mr. Sri Prakasa: Why should he not Y 
8&Tda.r. I&Dt SiDgh: And if they do not do this, is my friend, 

Mr. Sri Prakasa, to be sent for to intervene and decide the matter' 
JIr. Sri Prakaaa. : That would be better than b1."iefing you ! 
Sardar &ant Singh : At any rate I cannot understand the conne9-

tion between the two. My friend is obsessed with the idea that when he 
goes to the public, he will not be able to wax eloquent that because he 
has given his consent or vote to legislation providing for aervice of prooeib 
by the Federal Court, therefore, he could no longer go and 8&y.· to the 
public that he is against Federation. Is that logic , 

Mr.Bri Prakasa. : I have read logic. 
larclar Sa-nt Singh: My submission is that this sim.ple Bill does 

not require much argument for our consent being given to its passage. 
Several HonO'D1'&ble Members : I move that the question be now 

put. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

is: 
" That the question be BOW put." 
The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

is: 
" That the Bill to empower the Federal Court to iuate rulee tor NpJatbag till. 

service of procellel i811Ued by !;he Court be taken iIlto ClODIIidera.tion." 

The motion was adopted. 
Clauses 2 and 1 were added to the Bill. 
The Title and the Preamble were added to the Bill . 
•. B. .,. Mudie : Sir, I move : 

" That the Bill be puHd." 

BIr. Pr8aident (The Honourable Sir Abdur Rahim) 
moved : 

" That the Bill be puaed. " 

Motion 

Mr. Sri Prakasa : Sir, I am sorry if I should appear to be makinp: 
myself the butt of ridicule. (Voices:" No ", " no. ") I am not afraid of 
that. I have weathered through many storms and shall weather through 
this as well. If my friend, Sardar Bant Singh. despite the greyne!l8 of 
his beard, which should have taught him more wisdom and better manners, 
thinks that I am a fool, I have no objection and he is welcome to that 
opinion ..... 

Sardar Bant Singh : I never said that. 
Mr. Sri Prakua : Sir, if I know English aright-and I claim in all 

humility to have some aequaintance with it-there can never be two mean· 
illgB to the statement of his that though he took me at my word when I 
said I· was no fool, my speech gave him the contrary conviction. If 
anyone in this House or outside can ftntl a difFerent meaning, I shall bow 
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to that judgment. Sir, I am willing to admit that I am a fool ; ~  .1 will 
say just this that I am an honest fool. I have absolutely no ~J  to 
anybody thinking anything about me. I come to ~ place, SIr, from a 
simple city. I represent in this House a rural constituency; and I am t1 
humble servant of the Congress. I am bound to interpret, according to 
my own little knowledge and experience, th(' orders given to me by thai 
great national organization ; and I am also bound tQ interpret in this 
House, even if my own Leaders were against me, the te.elings t1nd wishtl14 
of the simp1e villager whom I represent. I come from a constituency 
consisting entirely of villagers. My own livelihood ~  mostly on 
the work that these villagers do for me. I am ashamed that I should wax 
both eloquent and fat, at the expense of two thousand men, women and 
children, who work in my fields, winter and summer and rain, in death, 
disease and in suffering ; and the least service I can do to them in return 
is to say something whenever I have the opportunity of saying it, which 
may conduce to their welfare and to their freedom. I feel that nothing 
has harmed this country-and you will permit me to say this even if you 
should in your wisdom think that I was irrelevant-nothing has harmed 
this country so much and no worse gift has come to us from England than 
what is called " law " : and while formerly there was scarcely a villager 
who could be found to be speaking the untruth, today you find scarcely 
a villager who speaks the truth. It is all due to the complicated system 
of laws that have been introduced into our country, whereby simple 
villagers have got caught in the clutches of lawyers, who have ruined both 
them and their hearths and homes. Our people have forgotten the simple 
system of arbitration and prefer the excitement of the law court and the 
possibility . of turning falsehoods into truths there with the help. of 
perjured witnesses and scheming lawyers. The harm that these law 
courts have been doing in the districts is now sought to be extended to 
the whole country by the establishment of a super-court called the Federal 
Court. Not satisfied with all the powers that have been given under the 
Act to this Federal· Court; not satisfied with the shutting out of dis-
cussions in this House and elsewhere regarding this Federal Court ; not 
satisfied with making the judges immune from all criticism ;-the Govern-
ment comes to this House and wants our active support in helping them 
to serve the processes of this Court in the Provinces through provincial 
officers. I do not understand where we shall stand after this Bill has been 
passed. I bow to the superior wisdom of my friend, Mr. Satyamurti. J 
will confess to this House and I will admit before all that I have great 
a1fection and great regard for him. I have known him since 1919 ; 
and have stood shoulder to shoulder with him in many a battle, if the 
fights that we have waged may be regarded by the Benches opposite /Uj 

battles. But I am bound to put forward my' own point of view. I waut 
to warn this House and through it the world'at large of the dangers that 
are lur1dng in the Bills that this Government is introducing in tl,is 
House on the sly. They are introducing technical Bills, through whieh 
they are wanting a vote of this House in favour of the Federation that 
they have up their sleeves. I may tell all the moet intricate the 
most learned, the most cunning Indian lawyers here or outside ~  an 
ordinary, simple, even foolish looking Indian Civil Servant that come.:! 
out to this country, is cleverer than all of them combined. We may be 
deceived into thinking that we are making fools of him ; but really speak-
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mg he is making a fool of us all the time. Though my friends may 
satisfy themselves with the thought that they had definitely declared in 
this House, 'when this Bill was being discussed, that because of their vote 
here they would not be precluded from opposing the Federation outside, 
what will the simple villager think and ask ? Will he not say : " Did 
you not support the Federal Court f Did you. Rot support the processes 
of that Federal Court ? Did vou not facilitate the service of these pro-
cesses f When you have supported all this, then surely it does not lie 
in your mouth now to speak aga,inst Federation.'' All the legal 
technicalities that my friends may be able to put forward, and all the 
learning that they may be able to shower in the course of their arguments, 
will not take away this r;imple doubt aud suspicion from the mind of an 
unsophisticated listener to their speeches, that they actually did support 
Federation through the Federal Court, because they facilitated the service 
of the processes of that Federal Court with the help of officers in foe 
Provinces. Sir, that it all I have to say and I hope that my friends, 
when they join the Government in their cries of ' Aye ', will remember 
that this is not the last day of judgment for them ; that there are persons 
outside who are authorised, under the constitution of the Indian National 
Congress, to ask them questions, and before that forum they must be able 
to explain themselves. There no technicalities will be of any avail ; there 
no legal learning will be allowed 1o come to their assistance ; there no 
quotation· from the Government of India Act of 1935, which I burnt long 
ago, will be of any use. There they will have to answer this simple ques-
tion : ' Did you or did you not support this Bill f Did the words '' Federal 
Court '' appear therein or not ? Did you or did you not facilitate the 
service of the processes of this Federal Court over the heads of the so-
called autonomous provinces ? Did you or did you not make it incumbenL 
upon the officers of the Provincial Governments to help in the work of thii, 
li,ederal Court ? ' These will be the simple questions that would be asked ; 
and they will have to give straight answers in simple language which 
these simple people may be able to understand. If they are satisfied ths.1. 
their answers will caritr conviction, they are welcome to their opinions ; 
but if they are not so satisfied, let them then think over the matt.el' 
during the lunch interval to which I have carried the House. Let them 
ponder carefully over the implications of what they are doing ; and I 
have no doubt they will come to the decision that this Bill has to be thrown 
out absolutely and immediately. 

Several Honourable Members : 'l'he question be now put. 
The Assembly then adjourned for Lunch till Half Past Two of the 

Clock. 

• The Assembly re-assembled after Lunch at Half Past Two of tLe 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. R. F. Mudie : Sir, I hardly think it necessary for me to say 
m·uch in reply to the debate. I had hoped to get this Bill through in the 
twinkling of Mr. Sri Prakasa 's eye, bot I am sorry I was forced to the con-
clusion that ~Ir. Sri Prakasa's eyes have ceased to twinkle. 
L205LAD D 
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Mr. Deputy President (.Mr. Akhil Chandra Datta) : The question 
is : 

'' That the Bill to empower the Federal Court to make rules for regulating the 
serviee of proeesses issued by the Court be passed." 

The motion wa.s adonted. 

THE INDIAN NATURALIZATION (AMENDl\1EN'r) BILL. 

Mr. R. F. Mudie (Government o:f India : Nominated Official) I 
move: 

" That the Bill further to amend the Indian Naturalization Aet, 1926, for a certain 
purpose, be taken into consideration.'' 

Sir, this Bill is slightly more complicated than the last Bill and 
slightly, I am afraid, more controversial. The subject o:f naturalisation is 
rather a complicated one, as it is governed by two Acts, one a British 
Act and the other an Act of this House. The British .Act wrus passed 
in 1914 and applies not only to the British Isles, but also to India. Under 
that Act the Government of India is empowered to naturalise any one 
for the whole of the British Empire, practically speaking, any one who 
is eligible for naturalisation under that Act. There are various people, 
however, who cannot ·be naturalised. But for the present purpose, the 
only thing that I wish to point out is that before any one can be 
naturalised under the British Act, he must have a certain kno'W"ledge of 
English. So there are a certain number of persons who come and re,side 
for five years in British India cannot be naturalised under the 
British Act because. they do not know enough English. The Indian Act 
which was passed in 1926 only confers the status of British 
subject in India because the Indian Legislature has no power to pass 
laws valid outside India. But it i,s sufficient for naturalisation of .any 
person under the Indian Act that he has sufficient knowledge of one of the 
main languages of India. That is the position. Naturalisation under 
the British Act also confers all the rights and privileges and imposes all 
the duties of a natural born British subject, and practically the same is 
true of the Indian Act exceiat that the scope is limited to India. Now, 
this Act which was passed in 1926 has given rise to certain difficulties and 
it is primarily to remove theau.t difficulties that the present Bill is brought 
before this House. The first difficulty that has arisen is this, that it is 
impos.<sible to naturalise a subject of a European State under the Indian 
Act. The relevant clause is as follows : 

'' The Central Government may grant a certifieate of naturalisation to any person 
who makes an application in this behalf and satisflei, the Cenltral Government that he 
is neither a British subject nor a subject of any State in Europe or America ...... "· 

I have been asked by some Honourable Members why a British sub-
ject cannot be naturalised. The answer of course is because the object of 
naturalisation is to confer the status of a British subject, which he has 
already. Nmv, a Portuguese subject or a French subject in Goa or 
Pondicherry is a subject of a State in Europe. There is naturaily a 
good deal of migration between these foreign possessions and British 
India and a good many subjects of these States who do not know English 
settle down in British India and they want to be naturalised. One 
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answer is, we are very sorry that under the A.ct you C;\nnot as you are 
a subject of France or Portugal. That is one of the practical difficulties 
which have arisen mostly in Bombay, I can see no reason why that bar 
against them should remain. Presumably the idea in not bringi_ng 
naturalisation of a subject of European State under the Indian A.ct was 
tliat it was assumed that they could speak English. If they came from 
Europe and lived in India for about five. years, it is almost certain that 
they would have acquired a reasonable knowledge of English and the 
same is the case with regard. to American subjects. It was I think over· 
looked that there were a large number of French and Portuguese subjects 
who would naturally wish to be naturalised and who would not be able to 
speak English. That was an oversight. The second difficulty that has 
arisen was about the int€rpretation of the phrase ' a State in Europe'. 
It arose particularly as regards Russia and Turkey. The greater part of 
Russia is in A.sia, but the capital and most of the large towns are in 
Europe. It was generally taken to be a European State. So that though 
the Act allows a subject of Tibet to come down from the Himalayas to 
Darjeeling and settle down in Darjeeling and be naturalised, a Russian 
subject coming down from the Pamirs could not be naturalised. This 
seems illogical. . 

The. other difficulty was with regard to Turkey. \Vas Turkey a 
European State or was it not f When the capital was Constantinople and 
a large part of Europe was included in the Turkish State it would pro-
bably have been admitted by every one that Turkey was a European 
State on the analogy of Russia. But when Turkey's capital was shifted 
from Constantinople to A.nkora and only a very small portion of Turkf!y 
remained in Europe, an extremely difficult point arose and the provisional 
decision taken was that we should interpr~t '' European State '' as 
including Russia and not including Turkey. That was the second 
difficulty that arose. 

It seems logical to extend the right of naturalisation to French and 
Portuguese subjects being not only in the possessions of these States in 
India but also in other possessions of these powers in A.sia. Logically it 
is difficult to understand how a subject of China, Japan or the Raja of 
Sarawak can be naturalised in India, but a tsµbject of Java or the 
Portuguese possessions in the East Indies canhot be naturalised in India 
simply because Java belongs to the Dutch. • 'IJ'he opportunity was taken, 
therefore, of completing the process and making it logical. The real 
difficulty arose because of foreign possessions in India. The solution pro-
posed is that, apart from the States in America, which question is not at 
all pressing, it should be the domicile of origin of the person who wishes 
to be naturalised and not the State to which he is subject which ought to 
be the criterion. That is to say, that a Russian subject whose domicile of 
origin, which to all intents and purposes means birthplace, was in Asia 
can be naturalised under the Indian Naturalisation A.ct ; a Turk from 
Constantinople would need to come under the British Act. These are the 
three points for the consideration of this House. One is the extension of 
the right of naturalisation to the foreign possessions of other powers in 
India. That was one difficulty which arose. The other was the difficulty 
of interpreting the expression '' State in Europe ''. To get over this we 
propose to have the right of naturalisation on domicile in Asia. The 

L205LAD D2 
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third point is the extension of ·the Act to include not only the possessions 
of foreign powers in India but in other parts of Asia. 
In conclusion, I only wish to say that this Bill only applies to per-

sons who cannot speak English and that there is no' auoomatie right uf 
naturalisation. Each case will come up and be treated on its merits. 
There is one other point. When any of theSe foreigners comes and settles 
in India and is not naturalised, his children born in India ".re nevertheless 
British subjects by birth. \', 

. Sir, I move. 

m; Deputy President (Mr. Akhil Chandra Dattl!): Motion 
moved: 

., That the Bill furtber to amend the Indian N aturaliz&tion Act, 1926, for a certain 
purpose, be taken into consideration." 

Mr. B. »as (Orissa Division: Non-Muhammadan) : Sir, I move: 
" T'hat the Bill be circulated for the purpose of eliciting opinion thereon by the 

818t December, 1937." 

Sir, India has been the home of wandering ,Jews, Parsis, Iranians, 
Syrians, etc., India has never denied sheltcr to anybody. It should not 
be thought that in sending this Bill for circulation I am opposed to 
naturalisation of any Asiatic who does not find a home and wants to make 
India his home. But the question is, why has this wisdom dawned on 
the Home Department now and why did it not dawn on thE'm in 1923 and 
1926 T Sir, when Sir Alexander Muddiman moved th1s Bill in 1926, in 
the StatE'ment of Object.s and Reasons it was stated :  . 

,I The Indian Naturn.lieation Act of 1852 haa become obsolete in view of the 
recent de\'elopments in the law of naturaliaation, and the Govornment of India de('ided 
",fter ~ J  Loeal Governments' '-

I want my Honourable friend, Mr. Mudie, to note this: 

I' lifter eonsulting Local Oovernml'ntR that it should be repealed and be replaced 
by a nt'w and MnBolirllltt'd €'nRI't.menton the general lines of the British Nationality and 
Status of Aliens Act, 1914." ·,1,1 

Sir, that Rill was referred to a Select Committee. When it was 
. t 

brought before this HdU'se there was only one amendment that was 
accept.ed by the then Government and the House. Fortunately, that 
~  from me, and although my Honourable friend, Mr. Mudie, 
wants to amt'nd the very section 3 (1) (b), he still has the courtesy to 
Trtnin that bit of amendment which I ~  then. Sir, the question 
is, wbere were thesE' French subjects and PortugueRe subjects of India 
at that time' Why did thpy not seek naturaliBa:tion so far T What were 

~ representations of the Bombay Government, the Government of 
rkngaJ. and tJlt' GO .... E'TnJO!>nt of Madras thE'n' How is it t!lnt in HIlJ7 the 
Bomp Department suddenly find out thnt such an amendmt'nt i'!l n('('es-
sary ! 

Those of us who have aC('epted tht" hORpitality of the Bombay Presi-
iE'ney knmv ~  thrre is a ~  territory called Goa,. which is 
faJnous for thrE'E' things. It is famons for its sweet wines, sweet musi" 
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and sweet coob. Indians make trips to Goa to enjoy those IIweet wines 
and enjoy happy hours of music in the dance halls, But to make us enjoy 
the benefit of . the services of the Goanese cooks, the people of Goa 
migrate every year to Britidh India and find themselves employed in 
Bombay. They find employment under Indians but, as far as 1 know 
of theiI habits, they retain their Portuguese characteristics. They 
never identify themselves with Indian interests, Indian nationalillm and 
Indian sentiments. Today, my impression is that there are 30 to 40 
thous811d Goanese servants working in the Bombay PreBidency. I am 
not talking of the musicianll and the dancing girls j they come to Bombay, 
make their fortune and go back to Goa. My Honourable friend, Mr. 
Mudie, wants that these 30 or 40 thousand Goanese Christians will be 
naturalised. What will be its effect on the Indian Christian community t 
That is a pertinent que,stion, and I do want that the opinion of the Indian 
Christian community of the Bombay Presidency should be ascertained. 
Further, I want the opinions of the different Local Governments,-now 
that the so-called and much-vaunted Provincial Autonomy is at work. 
These 30 or 40 thousand Goanese will create an economic disturbance 
and an economic factor will be introduced which requires to be closely 
examined. Not that I am opposed to their naturlllisation. But why has 
this wisdom da'WDed on the Home Department now Y Why was the 
Bombay Government sleeping so far Y My Honourable friend, Mr. 
Mudie, was not a member of the Home Department then, but why ill it 
that when Sir Henry Craik introduced the amendment of this Act in 
1935, he did not bring out this particular ~  in one consolidated 
Bill , 

Sir, I see some nefarious design behind it. What that design is, 
I do not know, but I want that the subject should be examined, and the 
opinions of the Indian Christian community of the Bombay prcsiden'!y, 
may, of the whole of India, should be ascertained. I have not yet. met a 
Goanese who has told me that he is all Indian. H", always says he is a 
Gonne"e or ~  or an Anglo-Indian. Sir, there are already t,JQ 
many complicated factors in our economic problems of life, and I do not 
want these Goanese to suddenly become or to be made into 40,000 Indian 
Christians or Anglo-Indians, and their children to be made Anglo-Indian 
children to be oompetitors in the bread problem, for 1\hom my friend, 
Mr. ~ , the brother of myoId friend. Colonel Gidney, stands hel'(', 
lJecause those children will soon compete w,i,th our children and the 
children of the Indian Christian community. It is a problem that Ollllht 
to be· examined. It is not so easy 11 thing liS my friend. Mr. Mullie, 
lIuggested. Mr. Mudie wanted 11S to believe, as Sir Alexander Muddimlln 
also asked lUI to believe, wby this Bill was passed. I want. the 1101188 
to understand what was in the mind of Sir Alexander Muddiman whim 
this BilI was passed on the last occasion. At that t.ime there waN 110 
tbought of natur'alising thousands and thousands of PortngueRe or ~  
citizens. It. was a case of a few stray Asiatics who 1tlld mad!.> their bomes 
in India, and Sir Alexander Muddiman in his inimitahle stylI:' deserib.!d 
the difficulties of those people. This is what he said then : 

., The claiR of porson! we lio delire to al8illt Art' mainly Asiatir trnllpl'II from 
other parts of Alia who come here andaettle down and desire ver:v oftlln, not. having 
any definite nationality at all, to get 80me form of naturnllmtion which may be uaeful 
til them, and which we have ill. fact been giving them for many years." 
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Then he talb of the case of a Tibetan, and says this : 
~  the case 'of a Tibetan in DaTjeelitlg. He \lame and setthld down in 

narjeeling and married a hill gid of the plaera. Be earried on rather an expeDSive 
CUriOUI buaineBB and became a man of considerable wealth. He delired to make his 
home in Britiah India." 

How is it that after 15 or 20 years 'Of close examination, the thEm 
lImBe Member came to the conclusion that the Bill ~ only apply to 
lIuch cases as Tibetans or Kashgar citizens who will come add settle dO'\\"tl 
in India. 

Of course, my friend has tried to make a difference between a Turk 
and a European subject. Turkey was so long recognised 8.8 a European 
country, and the Europeans enjoyed the advantage of getting naturalilSed 
in India under the British Naturalisation Act, over which we have nO) 
control, the House cannot even control or stop an European' from being 
naturalised. Even we cannot kick out a South Africander, bowe'\"p.r 
liisgusting he may be to India, because luch naturalisation is governed 
by the British Naturalisation ·and Alien Act, but this subtle difference 
thy friend tried to make, because Turkey has maintained its integrity and 
sovereignty by baving established her capital in Asia Minor, and not in 
Constantinople. So the present Home Department thinlcs it is h(,tter to 
give :t dig to Turkish subjects and disown them as Europeans. Very fr"v 

~ S(>ttle down in India,-that is a small affair,-I am not interested 
in it at all. But what I am vitally interested in is that this Bill must be 
circulated not only to Provincial Governments, but the Assembly Depal't-
ment should see that it is circulated to all the recognisea organizations o)f 
tIle Indian Christian community, because they are vitally affected by this 
nll'asure. 

Sir, we are proud of the Indian Christian community. There lire 
IlOOll patriots in them, most. of them have worked hand in hand with lIS. 
That community has produced great patriot.!! like the late Madhu 811dhan 
Das, ex-Minister, Mr. S. K. Dutta, who was an honoured and very 
respected Member of this House, and many others. The Indian Christian 
community never demandedtfapecial terms of communal representation,-
rather they opposed it, before the· Round Table Conferences. They have 
eomIDon interests with U8. ff.tleir ladies wear sQI'ies just as our ladies 
,,'ear, but I have not seen a Goanese lady 'wearing a san. Rather wh!in 
tht',se Goanese leave Bombay, they pretend to be Anglo-Indians. These 
are point!! that require examination. It is not at all a Hmall iSSlle. 
When fl GORne.ele comes ~  or to Benllal or Bihar. he claims to b" 
fin Anglo-Indian. though they are discriminated from other Au!!;lo-
Indians. We do not want this kind of back door influence by which a 
certain community wJlieh has no love for India. whose intereRts are not 
identicaJ to those of other Indian races or Indian interests should get 
Stich an advantage. Therefore. Sir. I do suggest that when thp. IJegishttivp 
Assembly Department circulat.e,s this nill for opinion. the neee!wary 
references thai! were made by Sir Alexander Muddiman in this House in 
1926 should also be forwarded to the Provincial Govf'rnments so that they 
may" know. all tht' itnl'Jications a8 to why tbe Naturalization ·.Act was 
passed. WIth these remarks, T ('ommend my rtlotiOn to the HOllse. 
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Mr. Deputy Pteaident (Mr. Akhil Chandra Datta).: Motion 
moved: 

., T'lIat the Bill be circulated for the purpose (If eliciting opinion thereon by the 
Illt December, 1937." 

Mr. E. BaathMJam (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir. I rise to support this motion for circulation. First 
of all. Sir. I feel that this Bill is very badly drafted. Accoruing to the 
Statement of Objects and Reasons, it is stated that it ill ohiefly weftut to 
enable Local Governments to grant Naturalization Certificates unuE'l' the 
Indian Naturalization Act to certain Portuguese subjects, but as the Bill 
is drafted, it not only enables Portuguese Indians to be naturalized, but it 
Ilh;o enables large numbers of outsiders as well to be naturalil!ed. F(l:r 
instance, all the Asiatic subjects of European States who do not now eOlde 
uuder the Indian Naturalization Act can come under this Bill. I do Dot 
see why this Bill has been framed to cover such large numbers of people 
who are not included in the Statement of Objects and Reasons. 

Mr. :a. F. Mudie : The Honourable Member should read the last. 
sentt'nee in the Statement of Objects and Reasons. 

Mr. E. Santhanam: Besides this technical point, Sir, I consider 
that the present law of naturalization itself requires over-hauling. ]t is 
framed mc.re or less on racial lines. It says you shall naturalise only 
Asiatic or African subjects, and you shall have no power to naturaIi!;e 
subject!S of European States. I do not see why in India we should not 
have the right to naturalise anybody' we like. 

'l'he whole Act is framed on racial lines and we want this Act to be 
:I overhauled completely. This piecemeal legislation won't do. 

ur. Though the present motion is only for the circulation of the 
Bill, I suggest to the Government of India they should bring in a compre-
hensive amendment of the entire Act. I submit that the present Bill is 
unsatisfactory. It carries in it the stigma that the European subjects are 
superior people and they ought not to be allowed to be naturll.lir.ecl IlS 
British IrIdian subjects. Can you give me a single valid reason why we 
should be able to naturali7.e the people of Asiatic Russia and not 'of 
.European RU8..'1ia, of Asiatic Turkey and not the people of EIIl'Ol'CHD 

. Turkey' I think the basis of the Act iteeU)· iH that the white ~ 
should not be allowed to become regular Indian subjects. Now, the ~  
issue is carried even further. This Bill ~ that though one may be ~ 
sul)j{'ct of a European State, if he has got his domicile in any paJ't f)f ~ 
worM ouiside Europe, then he can be naturalized. Though the present 
motion is only for circulation J hope the Government will seriously (:00-
sider the question of withdrawing this Bill altogether and br\ngillg in a 
more rat.ional and a more rea!lOnabIe measure. 

lIIr. II. Ananthasayanam .A.yyanp.r (Madras ceded Districts and 
CbittooJ' : Non-Muhammadan Rural) : I would like to Ray a few \\ords 
on this lllatter. My Honourable friend, Mr. Santhanam, l;3id that ~  
is racial discrimination involved in the Bill. I apprehend a greater 
dttngf'r than that. The previous Act, as well as this Bill, have beeD 
framfld with a view to give abeolute control to the British Govel'lIJl1c'ut us . 
to what kind of persons should be naturalized and :what kind shoulU not 
be in Judia.. I protest against that principle, namely, that the DI'it.iHh 
Government should dietate to· us as to whom we should naturalize ltnd 
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against whom we should shut our doors. That is the principle whil!h is 
emoodied both in the previous Act and in this Bill. Whatever loophok-s 
hllve arisen by inadvertence or otherwise in the previous Act, those loop-
boleH are bought to be made up and those inaccuracies are intender! tu be 
patched up by this Bill. The real object is not to save a few ~ 
cooks or merchants who have come down to Bom'bay and who witih to be 
mtturalized and who would not be naturalized for want of an adequ:lte 
)fuo"'ledge of English under the British .Aet. People of Eu\9pean Ihu,8ia 
or European 'l'urkey, by inadvertence, do not come within the control of 
the previous Act. What I mean is this. Under the previous Act uo !'Ilb-
jeet of IJny State in Europe or America shall be naturalized in tndia. If 
l1:ussIJt and 'furkey do not come in within the tenn of a State in ~ , 
it is open to us to naturalize an European subject of Russia or an ~  
subject or Turkey. That right is now allowed to us under the inadvertent 
or mistaken draftsmanshIp of the previous Act. Why should we 110t. be 
allowed to do so Y If we are in friendly relations with Russia or ~ , 
why shuuld we not naturalize them if they can choose. one of our 220 or 
so Inill?llages in this country and live here for five years 7 Why shol!ld 
not this country have the inherent right of naturalizing any person whom 
it likes' It may be in friendly relations with 'furkey or any other 
COuD.try, and· let it be open to us to naturalize those who are in friendly 
relations with us and shut out those who are not in friendly relations with 
us. If tllis Bill is passed, take, for iniitance, the people of Turkey or 
Russia. They will have to become British subjects and then indirpctly 
they will havl'! all the rights and privileges of Indian subjects also. There 
is another disadvantage. They may make certain people British subjects 
and give them all the rights in India-those whom we do not like to bave ill 
India. For instance, in America, a highly civilised country, when Dr. 
RlI.bindranath Tagore, one of the revered sons of India, went there, he was 
put to all sorts of humiliation as if he was a member of a criminal tril,e. 
His thumb impressions were taken, photographs were required ~  his 
place (If residence bad to be notified and he was put to all sorts of incon-
venience. We would naturally not like to naturalize any American. Hut 
any subject of the United States may easily become a British subject and 
have all the rights and privileges of a naturalised Indian. Thus, 1t8 the. 
law stands at present, it is open to the British Government to thrust 
ilHlirectJy upon us any persons whom we do not want, of those Clluutl"ies 
which treat us as slaves, as dark men, as untouchables, and give t.hem all 
the rights and privileges which domiciled Indians have in this cpuntl'y. 
In the case of a State which is not in the coterie of those countries whi('h 
are absolutely hand in glove with the British Government, even, if thllt 
State has a friendly or soft corner for us, merely because that State 
happens to be in Europe, the British Government wants to have absolute 
control oyer thc qucstion of naturalization ot those people in this country. 
We should have independent dealings with those countries. The ostensi-
ble. object is to save the poor cooks of Goa. But I submit that they NIJl 
take carl'! of themselves. They can naturalize themselves by becoming 
British imbjects. If under the British Act they naturalize these Go:meflO 
people, they will have the status of Britil!lh sUbjects. But they do not 
want. those persons, the Asiatics and Africans who have dark colour, to 
have'thc status of a British subject; they want to reserve their nMionality 
to tIle 'I'hite men. But if they want to naturalize the dark men, they will 
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dump them on this country and have another community in addition to 
tho ~  communities that ,we have here, to fight against India 's ~ , 
say, m one corner of Bombay. My Province is not left alpne. We hllve 
got SODle trouble, some menace from Pondicherry, where the GoYcrnor 
would n(lt tolerate a Gandhi cap. All round India we are surrounJet1 by 
foreign territories, on this side Pondicherry Karikal Yenam :.IlId 
Ch d "'. . nn Cl'Dligore, and on the west Goa. As I have submitted before, tuere 
IS a politica:l principle behind this. I should like to suppol't my Honour-
able friend, Mr. Santhanam'8 appeal that the BiU should be with. !l'uwn 
and a uew Bill brought in, giving us absolute right to naturalize. We 
must be masters' in our home to naturalize such persons as are friendly 
with us and close the doors against those who are not so. It i'i on that 
principle that I support this motion for circulation. I RhouJd have been 
more glad if this Bill had been thrown out, but inasmuch as a Melllhl'r of 
our Party has moved for circulation, let us wait and see what ,~ it 
haH among the various Governments in this country. I support the motion 
fol' circulation. 

Mr. B. Batyamurti (Madras Cit.y: Non-Muhammadan Urban): I 
do not know if there is any brain behind the Government of India; 
certainly there is none behind ihe Legislative Department of the Govern-
ment of India, because I find these bits of legislation are thrown lit. our 
hoo.d'i piecemeal, without any attempt at studying the whole subject from 
a comprehensive point of view. There is no doubt whatever, Mr. Deputy 
President, that naturalization is one of the bigger functioIl8 of any self-
goveruing country. It is the right of the citizeIl8 of any country to say 
who among those who are not born in their own country shall lie tbclir 
fellow citizens. Every country in the world recognises that right.. hut, 
unfortunately, for us, we are a subordinate Government. in more senloiC8 
than one. 

Then, let us look at this Bill which Mr. Mudie haR moved. ~ wants 
to substitute a new clause for clause (b) of sub-section (1) of sectIon 3 
of the Indian Naturalization Act. ,That section reads as follows : 

" The Local Govemment may grant a eertificate of naturalization to any person 
.... ho IJ1a1ros an application in this behalf and satisfies the Local Government (the other 
cllJtUle, are not relevMf,f) (b) that he is neither a British subject nor a subject of any 
State in Europe or Ameritla or of any State of which an Indian BritiRh lIubjeet III 
prevented by or under any law from becoming' a Bubjer.t by naturalization." 

Now, Sir, this clause differs from the similar clause in the Brit.ish 
!\Iaturalization and Status of Aliens Act, 1914, in very material particuhifs. 
Section 2 of the British Act says : 

•• The Ber,retary of State may grant a certificate ot D&turalization to an alien 
.... ho makes an application for the purpolle, and lIatillfies the Secretary of State 

(0.) that he has either resided in His Majesty'. dominioDB for a period of Dot 
leas than five ycars in the manner required by this section, or been in the 
lIervice of the Crown for not lesII than flve years within the lallt eight 
years before the application i and 

(b) that he is of good eharaeter and hnll an adequate knowledge of the Englillh 
language i . and 

(0) that he intend. if hia application ia granted either to reside in Ri. Majesty'. 
dominions or to enter or continue in the ICmee of the Crown." 

Those are the three conditions. The latter two condition. are repro-
aueed here, that is, that he is of good cbaraeter and that he has adequate 
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kno,vledge of an Indian language and that he intends to 1'f!lIide here but 
the e.xceI,tion8'are not found in the British Act, that is, that he is neither 
a BritisL subject nor 11 subject of any State in Europe or America. 'l'hat 
is l>ceause the British Act has treated India in that step-motherly JhanMr, 
in which practically all British Statutes treat us. The later !itlction, 
section 9 of the Act says : 

,. This Part of this Aet shall not, nor shall any eertifieate O'f naturalization 
granted thereunder, have effeet within any of ·the DominioDs speeifl.el in the First 
Sehedule to this Act, unless the Legilllature of that Dominion adOptll thiS Part of this 
Act." , 

And what are these Dominions-the Dominion of Canada, the Oom-
mOllwealth of Australia, the Dominion of New Zealand, South Africa and 
Newfoundland' India is not found there. Every other Dominion can 
Jegijate, as it decides in its legislature, to have either this Act applied to 
it or not. The result of that is that when once a citizen acquires the 
status of a British citizen under this Ac't he becomes ipso facto Iln Indian 
citium. It seems to me that, if there is anything in the new claim that 
India has attained a new status under the Government of India. Aet, they 
should certainly persuade the British Parliament to amend that .AJt, &0 
as to put India in the first Schedule of the British Act, so that we, in Lilis 
COUlltry, may decide, whatever Britishers may do or may not do, whether 
we shall accept them as citizens or not. 

I will take the case of South Africa. In South Africa, even. touay, 
our Iudian .fellow-citizens do not have the franchise. I do not see why 
because a South African gets the status of a British na.turalized suoje<:t, 
he should ipso facto become an Indian naturalized subject. Why shouid 
not tlH' Government of India take up this matter when dealing with this 
Bill? Why should they accept these things as settled facts Y 

Then, Sir, you will notice that, in that particlllar Act, they only wnnt 
tllree conditions-residence in His Majesty's Dominions for a period of 
not less than five years, knowledge of the English language, and intention 
in the future to reside or serve under the Crown. But in India they have 
olJlitted British subjects, British subjects including not only British-bo1"ll 
f;ubjects but anybody who can get a naturalization certificate under that 
AI't. Then, Sir, they have got the. words' nor a subject of any stat,} :in: 
Europe or America '. What is the idea of that? Are Europe !llld 
Amf.l'ica superior states? 'Which of the kingdoms there are such that the 
people there should not apply t.o India for being naturaliy.ed and that. we 
s]lOuld he compelled by force of a BritiRh Statute to accept them all In,iin.ll 

~  '" because they becom{> British subjects, whatever the reaSOll may 
be for Brit.iRh-born subjectR' It is hecause they have conquered us. J 
ean sec that with regard to British-born subjectR, although J do uot agree 
with that, but I want to know why every European. be he a fellow-country-
man of Mussolini. the international robber, or be he the countryman of 
any other state, whether at pPMe or at war with England. should auto-
matically get. Indian status. bt>ellllse he gets it in Great Britain. 1 do 
~ , Mr. Deputy President, when thiR Bill goes into circulatioll--llnd 
I Itope t-hat Government will not· resist this motion for circulation-that 
Gover.nment will consider whether at least these words • a subject of a 
sf;ntcdn Europe or Ameriea' may not go ·out. of thSs clause altogether. 

~ , I RllggeBt that they ought to approach the British Govel'DDlent 
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and ask them to include India in the First Schedule of the Bzitiah 
Naturalization Act . 

. 'fhm, ;Sir, the amendmeni ~  my friend wants is this : 
" that he is not a British subject, or a lubjeet of any State in America." , . 

1'he original clause was ' of any state in Europe or America ' and he 
wanta to add ' or a subject of and having his domicile of origin in the 
Europeal1 territories of any State situated wholly or partly in EuropA ' . 

. In the Statement of Objects and Reasons, my friend has ex'plained : 
., It has also been found that the expression ' a 8ubject of any State in Europe 

or America' used in seetiOll 3 (1) (b) of the Indian Act is virtunJly incapable of a 
I18.tisfactory construction where such • bi·continental ' Statell all Turkey aDd BUlna llJe 
concerned. J , 

May I ask for some light 'being thrown on this matter' What ib the 
difficulty Y .:May I suggest one reason for this anxiety on their part' 
They want. to keep up in this country two kinds of citizenship bll!lecl on 
race, that is to say, Britillh cit'&enship which .aarries with it.by statutory 
implicatiou the rights and privileges of Indian citizenship for all Europel:lDS 
properly so-called. or Americans. They will have certain special l'ighta 
{Jl'oyideJ for them. My friends know that even today in the Criminal 
Procedure Code and in some other statutes there are special provisions 
for F.uropell.ns and Americans. They want to kecp it up' separately. 
Beclluse Russia and Turkey have got some territories in Asia, they want 
to amend this Act by saying , and having his domicile of origiu in th6 
European territories of any State situated wholly or partly in Europa " 
Wllllt is the basis of this distinction 7 Why should not these people have 
the benefit, if ;vou think that that is the proper thing, of applying for 
Briti8h citizenship and coming here and why should you make a dllitinr.-
tiou based on the geographical accident of their domicile being either in 
EUl'ojl<' or in Asia 7 

'J'hen, Sir, the first part of the Statement of Objects and Reasons says 
" tHs ayenue to naturalization would rule out a good number on the 
requirement of section 2 (1) (b) that the applicant 'has an adequate 
knO\vJedge of the English language '," and, therefore, they want to make 
thiil pl'Oyision. Then, I say the straightforward solution is to amend the 
eal'Jier Act, and instead of keeping , either a British subject or fI Rubje('ot 
0.£ any state in Europe or America' they should say , that he has got 
anelluate knowledge of the English language or of any recognised Indian 
langnage " and it seems to me that. that will meet all the relevant points 
of view. If, of course, you feel that you are helpless as against the Britillh 
GoveJ'nment, and that they will insist upon their own Statutes and apply 
them automatically to us, then r suggest that this Bill ought to be 'vith-
drn\m altogether, and pr('ssllre brought to hear 011 the BritiHh Govern-
ment to agree to their Act being &manded so as to include India in the 
Fil'lIt Schedule, anrl allow us to make our own Statute jUllt all WI' eowlidcr 
aprropriate an·d lIuitable, for conferring citiumship on people who are not 
born 1n India. Then, Sir, incidentally r would point out, if r may, that 
this earlier Act of 1926 confel'S the right to give or to revoke theRe naturali-
zatioTl certificates on Local Governments whose deCillions shall be final. 
Now, Sir, I do not want to say anything which will o1rend any provincial 
sentimellt, but I believe that I am expressing the feelings of all far-seeiui 
IniIiftnR when T say that one· of the many dangel'S of this Federation j, 
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that it may encourage centrifugal as against centripetal forces. I..n a 
huge country like India, there are forces' at work which may prevent thp. 
d!!velopment of a strong, united, self.respecting Indian citizenship, and [ 
do lIot want this large question of Indian citizenship to be in the absolute 

~  of Local Governments.. You will notice, Sir, that section ;; ~ J  
~  (3) of this earlier .At!'t says : .  . 

" The grunt of a certificate of naturalization shall be in the absolute diBCretion 
of the Local Government, Ilnd no appeal shall lie from anr refusal to ~  any lueh 
certificate or to include in any Buch grant any particular rIght, privilege ,or capacity." . 

Similarly section 8 says : 

,. Whl're the 1.0001 Govt'rnment of the province in which a person to whom a 
cI'Ttifiea!;!" of naturalizution has been granted under thill Act resided ...... is satisfied 
tl19t the certificate was obtained by R false representation or fraud or by conceal· 
ml'nt of material circumst.ances, or that the person to whom the certificate has been 
granted has "hOWD himself by act or IIpeech to be dillaffected or disloyal to Hia 
Majesty, the 1.oc&1 Government shall, by order in writing, revoke the certi1l.cate." 

Now there may be reasons-perhaps there are reasons-for eonferring 
011 any Government the right to revoke a certificate of naturalization on 
certain well·defined grounds. I want to put it to my friends whether tHe 
1'1gilt ought not to be exercised by the Government of India as a whole iu 
consultation undoubtedly with the Local Governments concerned,aud 
whether we Cltn contemplate with equanimity different standards being 
SI!t up by the various Provincial Go"ernments. When this Act was ~  

in 1926, nobody thought of Provincial GovernmentR in the sense in which 
we arc thinking of them today. Provincial Governments are today 
auto)Jomous, and the Government of India, as such, have. no control over 
them whatever, and it does seem to me that this point ~  a very 
IlQreJlll examination, viz., whether in view of the altered circumstances, 
thiN right of giving or revoking  certificates of naturalization ought not to 
be brought under some kind of general control consistent with the scheme 
of pf'ovincial Autonomy. I, therefore, suggest, Mr. Deputy President, 
that ~ Bill seeks to perpetuate the inferior status of India under ~  

Briti::lh Naturalization Act, thlltit seeks to perpetuate Ii. racial distinctioll 
ill ~ , that is, between British citizenship which can be ~  

UpOll Europeans and Americans and Indian citizenship to be confcrrcJ under 
thi'l Stutute purely on Asiatics, except people of Europe and America, and, 
as my J .eader points out, I do not see the reasonableness of this dilitinction 
betweelJ Europe and America on the one hand and the rest of the globe 
on the ot.her, except the consCious ~  superiority complex that afte1" 
ull Europe lind America represent the best on God's earth, and they can· 
TlOt he expected to come to the humble Legislature of ludia, and that they 
mnst apply to Britain for it but that if Turkey or some other part ,)f a 
country happens to be in Asia, they must come into line with us. The last 
poiJ1t I want to make is this. This Act contemplates Local Governments 
being the complete masters in this matter. I do suggest that this matter 

~ a very careful examination. In view of the new status of Pro· 
rinl'ial ~ , we must see whether it is right and expedient that eaob 
rJOI.lal Government should make its own conventions and laws, with regard 
to t.he t:n"anting or revoking of these naturalization certificates. .AlI these 
matters deserve a very careful consideration. I do hope that this Bill will 
be ~ ,  for public opinion to all Local Governments and· to all 
authorities concerned, and that it will also be sent to the President of tho 
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Republic of Turkey and to the President of the Soviet 80 B8 to get their 
opiniCJllb B8 to how they look upon this Bill, and when aU these opiniolJ.s 
,,~ J;Ollected, I suggest that the Government should apply some brains ~ 

it and bring forward a measure which will remove the inferior status of 
OUl' c(luntry; place it on the same status B8 the Dominions of the ~  

Co.runonwealth, and also give us a uniform all-India law of naturalization 
which 'till help the development, as I aid, of a real self-governing and 
self-respecting India. I, therefore, support this motion for circulation. 

Maulana Zafar Ali ltha.n (East Central Punjab: Muhammadan): 
Sir, I will only add one sentence to what my friends over there have said. 
This Bill is superfluous, ~  no 011e can imagine that any citizen of the 
United States of America or any citizen of Europe or any free-born 
member of a dominant race would care to come to India and apply 'for 
naturalization. No self-respecting European or American would care 
to become a subject in India, which is a dependen.:lY of Britain,-in India 
which is a slave country. Therefore, this Bill is superftuous. Talking 
of Turkey, there are two parts in Turkey, Turkey in Europe and Turkey 
in Asia. Well any inhabitant of that part of Turkey which is situated 
iu ~ J  ipso facto according to the logic employed here would not be 
accepted as a naturalized Indian but that unfortunate portion of 'rurkey 
which happens to be situated in Asia might cOme under this Act. For 
these obvious reasons I think my friend, Mr. !\Iudie, the Mover of t.his 
Bill, should expunge the proposed provisiun altogether from t.he Indian 
Naturalization Act. 

Mr. Bhula.bh&i J. Desa.i (Bombay Northern Division: Non-Muham-
madan Rural): Mr. Deputy President, I cannot allow this opportunity 
to pass without raising what appears to me to be a qUefltion of great. 
national importance. It would appear that a Bill like this Mometimes 
pllNses by the minds of many unless its implications are fully understood . 
. It is not a question of any difference of opinion as between myself allrl 
thoNe on this side of the lIouse and even the representativ!'s (If t.he 
Government. It is a mueh larger questioll which even at the risk of 
repetition and perhaps in a less technical manner I wish to bring before 
this lIouse, and which in fact my Honourable fTiend. Mr. Satyamurti, 
has already done. The really large question is this. Irrespective of ~ 

question whether Parliament has a sovereign and supreme ~  of 
legislation for this country or not, and without trenching upon it, if in 
the English Act the right.s of citizenship in the DominionR is left to be 
created by the legislatures of the Dominions themselves, it does not offend 
against the right. of this sovereign legislature at all if by ~ 
India in that schedule a similar right is conferred upon this countri· 
It appears to me t.hat the 'point, ~ , is not. so much a.s the ~  

amending Bill as the earlIer Acts whICh were passed deahng wlt.h thIS 
matter where either by reason of oversight. or by reasOn of th!' state of 
mind ~  then characterized our representatives, a position Wlhi 

accepted which is now becoming more and more pronounced anrl wldeh 
should not be accepted or tolerated any longer. It is not even a question 
of a Hovereign legislature for India. It is not. ~  to wait. for ~  
period in order, at all ~ , to assert a ~  of 0111' own whICh 
others, if thcy care to, mIght adopt by naturahzatJon. It appears to me, 
therefore, that apart from and without ~  .to the smaller ~ 
ment that is now sought to be made and which also IDvolves, nncoI1llclously 
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L¥t:. ,Bhulabhai J. Desai.] 
it may be though, I am not prepared to accept that it is WlCOlWCioUB 
having regard to the language which I shall presently examine, some;di1Jb 
culty. I quite agree that nene of us need, by repetition, contend against 
your view of the matter that this superiority complex of yours'should dis-
appear. I think it is up to us to shed our inferiority complex and refuse 
to recognise your superiority. 'Phat is the true approach to these I'rob-
lema. Therefore, whenever you make any attempt to impose your 
superiority complex by making that distinction, I think ~  Member 
of this House ought to resist it and it is that which is sought to be made 
by this amendment. It does not matter tuppence to me whether the 
Goanese are naturalized or not. That is a trivial matter. The issue is. 
in addition to the first bigger issue, that it is the duty of this Government 
to see---and, in fact, it surprised me that when the Act of 1935 was passed 
and when it was pretended that we were being ~  to a higher status 
approaching self-government or on the road to it-that our citizenship 
should be put on the same footing as the citizenship of other self-governing 
parts of the Empire, the Dominions. It is a question which ought 1>0 have 
been taken up and even though it might have been omitted in the consider-
able amount of struggle that went on over other issues probably this matter 
was lost sight of. But it is not too late at all for us now to consider, as 
our attention has been drawn to the matter, that the primary point which 
the ~  of India ought immediately to take up is the inclusion of 
India in the Schedule to the Brit.ish Naturalization Act. I hope I w.on't 
be told' Wc have done our best and failed' because that is a formula 
which does them little credit though they sometimes get rattled when we 
tell them that they have not done their best and, therefore, they deserve 
a eertain amount of expression of dissatisfaction. They try to deprive 
us even of that little satisfaction by resorting to all sorts of methods with 
which this House has now beeome familiar. Therefore, the first. point 
which I wish to press again and again on the Government of India is 
to take advantage of this occasion and withdraw this Bill and press for' 
the imelusion of India in the Schedule and bring the Indian Statute in 
Hne with the British Statute, so that any person of whatever nationality 
if he wants to become by naturalization an Indian citizen has got to bring 
himself within the Indian Statute. That is our first demand and inas-
much as I see the greatest importance of this measure from that point 
that I have occupied the time of the House. It is a thing which I cannot 
allow to be passed when we have got an occasion of this nature. It is 
a thing which requires no modificatiOn of the supreme sovereignty of 
British inasmuch as they have recognised that other parts of the British 
Commonwealth may have their own citizenship under their own laws. 

Coming to the amendment proposed. If it were not a part of the 
Bill and if it were not in this lIouse, stronger language could easily be 
u.sed though I am told that even if I used it here it won't be unparliamen-
tary. But I prefer 'not to use it. Now, let us see what is sought. to be 
introduced. "That he is not a British subject" because that is part of 
the old Act, and being a British subject he has acquired the rights of 
Indian citizenship incidentally. Then it says: "or a subject of any 
State in America". I do not see why these words are needed at all for 
the very good reason that I concede and I realise that a subject of a State 
in America may, by obtaining a certificate under the English Act; avoid 



the necessity of getting a certificate under our Act, but nonethelellH why 
is it necessary that we should be debarred from naturalizing. Supposmg 
there is an American-and I hope a day might easily come; you may 
not imagine it: to be possible but we do--who says: " I do not want to 
be a British subject, but nonetheless I want to be an Indian citizen. " Tho 
result of those words is to debar him from becoming the Indian citizen 
without becoming a British citizen. I do not see any justification for 
that at all unless the idea is, as I shan presently point ,out by a clear 
examination, to have Africa and Asia on the one side and Europe and 
America on the other. I have no objection to your doing so but you Itlll!"t 
remember that the more conetantly you emphasise this matter the more 
difficult you make it for yourself for the kind of goodwill that Europe 
and America in a short time would be expected to demand from the re!!t. 
of the globe notwithstanding its partition as your properties. Remem-
ber, therefore, that what you are doing now is not eyen respecting your-
selve!!. You are really emphasiFling what'it is timc you realised it is not 
necessary nOr is it wise to cmphasise. 'rake the next: "or a subject of 
and having his domicile of origin in the Europe tcrritories ". In other 
words, you may have what you may call a State having its territ.ories in 
more than one continent, but the citizens of that State in so far as they 
have their domicile of origin in the European portion of it can acquire 
Indian citizenship only by becoming British citizens. But those of the 
subjects of the double State as I call it, a double continent State, who 
are and who have their domicile of origin in Africa or in Asia, to them 
alone this particular Bill is to be applied. Therefore, it is perfectly 
obvious, if you carefully examine it, what the object of this statute is. 
~ object of the statute is that whereas an African or an Asiatic has to 

be of any of the European States, any of the States which might have 
their territories both in Europe or even in America for the matter of 
that as well as in Asia or in Africa, it is only the non-European and the 
non-American subjects who at all can acquire the right of naturalization 
under this statute. What I object to is not so much thefaet that only 
the Asiatics and the Africans can apply as the fact that it should. still' 
oceur to Indian Legislature in proposing an amendment that they 'should 
perpetuate this distinction even in the ease of the subjects of the same 
State. You must remember that it may be any State. It happens to 
be Russia; it may happen to be Turkey ; it may now happen to be Italy 
with the recognition of Abyssinia under the bullying tactics to which TOU 
have to submit and which they would try to perform here in a smaller 
way. But you must remember that the bully who has bullied in one 
place cannot continue to bully others for quite a long time. You must, 
therefore, remember that, this Bill, innocent though it may appear, has 
such an extremely vicious principle behind it. such a vicious distinction 
behind it, that you will only respect yourRelves by withdrawing it and 
it is quite unnecessary that it should be circulated at all. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

And the only point that the Government of India should bIke lip is 
that the British Government should include India in the Schedule of the 
British Nationality and Status of Aliens Act along with other Dominions 
which I have mentioned. That is the last thing that the Government 
could decently do in the circumstances of this character. 
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Mr. B. P. Mudie : Sir, in the course of the debate I have come to the 
l'oncluslon that Ii little reflection would not be a bad thing for some 
Members of this House. I, therefore, propose to agree to circulation. 
But before sitting down, I should like to make a few remarks on Bome 
of the more prominent pointH taken in the debate. 

Mr. Das' objection was practical. He is afraid that India is 
swamped by Goanese cooks who presumably will penetrate even to 
Orissa. Ht" has no qualms at all about the dangerous Kabuli money-
lender wh{lm he is perfectly prepared to naturalise, but the\Goanese cook 
is apparently something that he is really afraid of, a. kind '-of bugbear . 

• Mr. B. Daa : Because he is not patriotic. 
Mr. R. F. IJudie : The Kabuli moneylender may not be either. Any-

how his objection was practical. He does not want Goanese cooks. 
As regards the rest of the debate, I find it extremely difficult to 

follow. 
Mr. Bhulabh&i J. Desai: I am very extremely sorry for you. We 

explained it as clearly as possible. It is hardly any reflection on us. 
Mr. 8. 8atyamurti: Why don't you leave the Bill to some one who 

cun follow! 
1Ir. R. F. Mudie : One Honourable Member seems to consider that 

the object of this Bill was to prevent the Government of India naturalising 
Europeans. Thllt seems to be the opinion even of the Leader of the 
Opposition. I can only point out that there is 110 prohibition whatever 
against the Government of India naturalising Europcans. As I pointed 
{lut while introducing the Bill-the Leader of the Opposition also knows 

~  are two Acts that govern naturalisation, the British Act and 
the Indian Act. I cannot exactly tell why the Indian Act of ']926 ex-
cluded Europeans and Americans. T was not in the House then, but I 
did look through the whole proceedings and found that the point was 
never taken there cven by Mr. Das. 

Mr. B. Daa : That point waA taken up by my Honourable friend, 
Mr. Aney, in 1925. 

Mr. R. F . • udie : Perhaps I missed it then. But I did offer a BUg- -
gest.ion, that because the Indian -Government have the power to natu-
ralise anyone under the other Act. and it was assumed that. Europeans 
and Ameri.cans would be able to come under the other Act. If that has 
been the objection of the Opposition to this Bill, t.hcy were at perfect 
Uberty to move an amendment which could be duly considered. But 
{ t.hink it would have been an unnecessary amendment. I would call 
t.he attention of Mr. Bhulabhai Desai to section 8 (1) of the British Act. 
Mr. Desai is "ery angry because India is not mentioned in Schedule. 

Mr. Bhulabhai J. Desai: I was not angry. 
Mr. R. F. Mudie : Then he pretended to be angry. Under section 8, 

the powers of the British Government are exprell8ly conferred on t.he 
Indian Government.. In 1914, I think it was only natural, and probably 
the only possible course, that a measure enabling the Government of India 
to oonfer the status of a British subject not only in India but in Great 
Britain should be passed by t.he British Parliament of Great Britain. 
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If the Government of, say, South Africa iN prepared to accept tho 
position held by the Government of ~  under this Act, and to adopt 
Part II, then they can confer the IItatus of a" British subject anywhere 
in the British Empire. If they adopt their own Act,.. they have 
less power than the British Act gives to the Government of India. 

Mr. Satyamurti waxed eloquent about Dominion Status .... ' ..... 
Mr. S. Satya.murti : I was talking of independence. Keep the 

Dominioll Status to yourself! 
Mr. R. F. Mudie : Yell. I know you don't want it. I meant Pro-

vincial Autonomy-and the stupidity of those behind the Government. 
of India. He regretted one-ill fact both are objectionable to him-
lIe thought it dangel'ous that each autonomous Provincial Government 
should havE' the right to llaturalise aliens and he considered that they 
might not all adopt the flame fltandard. 

The Government of India may have very little brains but they would 
hesitate to make a speech on naturalisation without reading the Aet. 
If Mr. Satyamurti will look at the Government of India Act, List I, 
Schedule VII, Item 49, he will find that naturalisation is one of the func-
tions of the Government of Indill. 

Mr. S. Satyamurti : But have you amended the Act , 
Mr. R. F. Mudia : If he will look at the adaptation order made to 

bring the adaptatioll clause under the existing Indian Acts into line with 
the Government of India Act, he will find that tbe words' Local Gov-
Crmnent. ' in this Act. huvc been omitted and the words' Central Govern-
ment ' substitut.ed. 

I hope that next time Mr. SatYllmurt.i talks about the brains behind 
tbe Government of India he will ma.ke lIure of his facts. 

Mr. President (1'110 Honourable Sir Abdur Rahim): The quclltion 
I·,· . " . 

" That the Bill be rirrulllted for the purpose of eliciting opinion thereon by tile 
31st Dt'cl'mbor, 1937." 

The motion was adopted. 
'rile Assembly t.hen adjourned till Eleven of the Clock on Friday, 

rhe 27t.h AllgUllt, 1937. 

L205LAD • 
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